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LE'GISLATIVE ASSEMBLY: 
'/ 

Tue8day, 27'th February, 1940. 

The Assembly met in the AS8embly Chamber of th~Couneil HO~8e 
-at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. . 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

LADY ANNOUNOERS APPOINTED IN BBOADOASTING STATIONS. 

.'. 

195. -llr. Lalchand Kavalra1: Will the Honourable Member for Com-
munications be pleased to state how many lady announcers have been 
appointed at various broadcasting stations in India and what is their pay, 
prospects and nationality? 

'The Honourable Sir Andrew Olow: Only one of the sanotioned posts of 
nnnouncers is held b:V a Indy. She is a domiciled European and her 
sulary is Rs. 150 per mensem in the scale of Rs. 150-10-250. . 

Kr. Lalchand Navalr&i: May I know if at any other station there is a 
lady announcer? I have asked for all the stations. 

The Honourable Sir Andrew Clow: This lady announcer is not in Delhi. 
tlhe i'l in Calcuttn. There are ladies who announce at other stations at 
times, but they are not on the sanctioned scale of announcers. 'l'hey·;hold 
'other posts. 

JIr. Lalchand Navalra1: Are they from amongst those who take part in 
the programmes? 

The Honourable Sir Andrew Olow: Yes, they have programme duties 
mostly. 

]lr. La1chand Navalrai: Are they given Ilny other emoluments for 
announcing, or Ilre they paid only for doing programme duties? 

The Honourable Sir Andrew Olow: They' are employed on the programme 
side but they occasionally do the duty of announcers. They are not 
regular announcers. 

JIr. Lalchand Kavalra1: Am I to understand that they are not paid any-
thing extra for this? 

I 

The Honourable Sir Andrew Olow: They are paid but they are not 
paid anything extra for doing that. 

( 731 ) A 



782 LBGISLATrvB AS8BKBLY [27TH FBB. 19ID 

Es'rABU8JIJQlft' 01' A BBOADOASI'DlG STATION AT K..a.BAom. 

198. -llr. LalchaD4 :R.valral: 'Will the Honourable Member for Com-
munications please state when Government propose to establish a broad-
casting station at Karachi? 

TIle HOGOarable SIr ADdrew Olow: The attention of the Honourable 
Member is invited to the reply given by me to part (c) of his starred ques-
tion No. 146 on the 23rd February. 1940. 

1Ir. Lalcb.and :Ravalral: What about the future hopes of getting it? 

The JIoa.oar&ble Sir Andrew mow: I suppose the Honourable Member 
is still entertaining them. 

PRoPOSAL TO CLOSE DOWN THE KANGRA VALLEY RAU.WAY. 

19'1. -llr. Lalcb.and :Ravalrat: (a) Will the Honourable the Railway 
Member be pleased to state if Government propose to close down the 
Kangra Valley Railway? 

(b) Are Government aware that at the 48th  Annual meeting of th& 
Kangra Young Men's Association held in the Dayanand Anglo-Vernacular 
College. Lahore. a strong protest was registered against the closing down 
of this Railway? 

(c) Is it a fact that appeals have been made to the Railway Board t() 
continue this Railway even at some economic loss for the benefit of the 
district? 

(d) Do Government propose to devise ways and means to get over th& 
e('.()nomic difficulty and continue this Railway. or at least give it a fair 
chance for showing better earnings; if not. why not? 

fte Honourable Sir Andrew mow: (a) The question of closing down the 
Kangra Valley Railway is under consideration. 

(b) and (c). Yes. 

(d) During the ten years this railway has been worked. various measures: 
have been taken to reduce working expenses and to increase earnings. but 
these have not met with any material success. 

JIr. Lalchan4 Xavalral: May I know whether during that considera-
tion t.he question of giving them some time to make good their finances; 
will be considered? 

TIle Hcmoarable Sir AD.dnw Olaw: I oan see no proapect of this rail-
way proving remunerative at all. It is being worked at present. e u ~ 

we receive a subsidy to do so. 

1Ir. Lalchand X.valral: Why is it then under consideration? 

The Honourable Sir Andrew mow: Because we are engaged in certain 
correspondence with the Punjab Government who give a subsidy. 

Sard., Sant Singh: May I know whether it is afaot that the rai1wRY is 
remunerative in part between Batala and one other station whose name I 
forget now? 



STARRBD QUBSTWNS AND ANSWIIlRS W·· 

'!'he HOI1OUlable SIr ADdrew (now: Bate.la ia DDt on that railway line. 
I think it is closed for the public betweeJ;l, i th~  Jogendranagar, 
but I have no reason to suppose that even. the remaining sectiop ~ profit-
able. ' '. 

Dr. Sir Zlauddln Abmad: May I know what 'Would happen to the four 
crores of the taxpayers' money invested in this particular undertaking, 
which the Government now propose to dismantle? 

fte Honourable Sir Andrew Olow: I am afraid that a large part of that 
sum I would regard as lost already. 

Dr. Sir Z1&Uddln Ahmad: What would happen to the sum? " WUiit be 
written off? 

'!'he HODourable Sir Andre .. Olow: It will have to be written off against 
depreciation if the railway were closed, less any anets that might be 
realised. 

Dr. Sir Z1&uddln Ahmad: Will you pay this amount of lOBS from the. 
depreciation fund? 

The Honourable Sir .Andrew Olow: Yes; it will have to be written 06 
against depreciation. 

UTILISATION 01' THE SEBVIOBS 01' INI'DIOB STA.I'J' !'OR WOB)[ l1N00Jrl00DD 

WITH RAILWAY DuTn:s ON THB GBBAT bmIAN PmaNS'C'LA R.6ILWAY. 

198. ·Dr. ~  x. DeSouu (on behalf of Mr. N. M. Joshi): Will the 
Honourable the Railway Member be pleased to state: 

(8) whether on the Great Indian Peninsula Railway, members of the 
inferior staff are utilised for work unconnected with railway 
duties, such as, bringing tiffin·camers, cleansing them, 
washing dusters; ete., used by their supervisors; and 

(b) whether Government are prepared to issue instructions ~h t such 
practices should be .topped:> 

The Honourable Sir Andrew Olow: No cases of this character bave 
come to the notice of Government or the Railway BoI.rdbut· .if the 
Honourable Member has reason for believing that the praotioe is followed 
and will let me know the particular station or office he has in mind, I shall 
have inquiries made. ' 

PuBcHASE AND REPAlBS OJ' XB ENGINES ON THE GUAT ~ PENINSULA. 
~  . ~ .. 

i99. ·Dr. ~ •. x. DeSoul& (on behalf of Mr. N. M. Joshi): Will the 
Honourable the Railway Member be pleased t6 state: 

(a) whether it is a fact tha.t the two x/a ~ locomotives purchased 
by the Great Indian Peninsula Railway have necessitated 
frequent repairs in the Workshops and Running Sheds; 

(b) if so, how ma.ny times and what is ~e Ultture' of the.l'epaira sOo 
required to be made; . . 

A2 
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, ... " ..... , ~ ~~  ~ ~ .. ; t ~  

(o)'ltmethW it i. a fact·that bo'th the lOcOmotives are,lymg idle in 
, " .', the Patel W ctkIhops ; , 

'(8.) if 80,' the penod dUring whicb they have been 80 idle; 
(6) whether the trials conducted up to now have ~ ti t e  ~he pur-
, ' .9han of these looomotin.;' " ~~  

(f) 'the total expenditure incurred on these locomoti!es up to now 
for purchasing and sUbsequently repairing them; and 

(g) whether Government intend in utu e ~ pu,cb..-lOoreJOOOfno-
ti,.es of this' type? 

fte .JJoIloarable Sir Andrew Olow: I presume thst the (Juestibn +Mel's 
1:.6 'the two XP type experimental locomotives purchased in 1937, and not 
to XB type locomotives as stated in the question, since there are no.XB 
type locomotives on the Great Indian Peninaula Hailway. ! 

(a), (b) and (d).' The number of repairs to the locomotives in question 
has Dot been abnormal. One locomotive has bad special repairs on five 
occasions; once due t.o damages sustained in a collision, 14.f!tl ti ~ o  

alterations that must be expeCted with experiment,s1 locomotives, and once 
on account of failure of the cylinders. The other locomotive had special 
repairs on two occasions only, due to, ~he t i l e ,of ,th.e- ~ .. ,'rhe 
flMure of the cvllnders of these locomotives occasioned iengtby negotia-
tions between the Government, the Consulting Engineers  and the con-
tractors, before the. ont ~ to ~ ugre,ed, to replace.; them free o~ h ~  
l t ~ l l ento  the cyliM'ers. in ol ~  ,8. delay in ~ lo  of, 467 days to 
one l OOtli ~ 'ahd of ln~  to the other. 

(0) No; both ldcomt>tive9 are in service, ; 

(e) The stoppage of the locomotives o~ account of defective cylinders 
ru.B e ~nte  ,lIUffieient experience being o ~ine  of their qualities. 

,(f) The cost of th~ e ~ oti e8 landed in Bombayw8sRa. 3,65,530. 
The cost of the rf;l.pairsmentioned .. bove was RI. 10;828.: 

(g) More u ~ ~ of this ty,pe of looomotlive will n()t be made, until 
the experimentsl1ocomotives hn e eel t o ou~hl  tried out in service and 
have proved a success. 

.,! : ". 

,Dr.'-Sir l ~ Allmad:With referenee to pari. (0), what isijhe num-
ber of locomot.iws that are lying idle? ' 

'1'h. Honourable Sir Andrew Olow: The number of lo o ~ti e  as stated 
in the first part of Mr. Joshi's question is two.. , ' 

! 'r ! '., 

Dr. Sir ZlauddlD Ahmad: ith e ete~ e to part (b), may I know 
whether the contractors are in n~  or inin l ~ o ~ tl t 'the 
Dame of 'the contractors; I only wa.nt to know where they are residing. . 

i ~  ,.CJIIOIIftble I Sir ", bclift' otow':' ~  ~ ont ~~ in Great 
Britam. . "f "",1, 

Dl\ Sir "11"'* I 1Ihna4: Is lit' bot the ,policy, of the Government to 
purchase all these things in India? Thei-eare agents in India. 



"  f i ! ~ : 
STARRED O~~  ~  ~  .. 

Th,e ~O O~ le . Sir, A,D!1'ew 010.: That .•• ~ ue i ~ are pu.rchol8Cf 
on rupee tendtll: I thought the Honourable Member, wa.nted .to blow 
where these ate manufactured. . 

Dr. Sir Zlaudclin Ahmad: I wanted to know tb.e nt~~ to  ~ ,.' 

The Honourable SiJ Andrew Olaw: Contradt:rOl's ::&1'& il ~ with finrlS in 
England through their agents :here. . 

~8 8  ftO., OJ' EkPwYUS ON THiD GRlI:ATINllUNPD1Nsuu 
RAILWA.Y. 

200. ·Dr. 1'. X. DeSona& (on behaU of Mr. N. M. Joshi): ,Will the 
Honourable the Railway Member be pleased to state,: :.' 

(a) whether it is a fact that on the Great Indian:Peninsula Railway. 
the employees have been conducting weUare societies or insti-
tutions, such as, co-operative beDk.oo-operative :ftoree, mutual 
benefit societies, death benefit society, Hilway instItutes, 
sports clubs, etc.; 

(b) whether, it is a faot that the Great Indian Periinsula Railway 
Administration also has been ooncluotiQguitldioos;'druoh 
Ba, staft benefit fund and the. stat! council.; 

(0) whether aoy fees are paid to employees serving on the managinr 
committee of tbeee iDetitutiOBS,· and" if ~  at what· rate; and 

(d) whether it is necessary under any rules fot employees to obtain 
permission for serving on the cammitteeoi sooh instillutions? 

ft. BODour&ble Sir AIldrew mow: (a) and (b). Yes. 
(c) Fees are paid to the Directors of the Railway Co.operativeSociety 

(Stores) Limited, Bhusaval, at the rate of Rs. 5 per Ditector per meeting 
attended. 
Members of the Managing Committee of the Mutual Benefit sOciety are 

paid a fee ranging from Rs. 4 to Rs. 16 per meeting attended by them, 
depending on the time spent in journeying and in Bombay City.' 
Members of the Managing Committee of the Death Benefit Fund 

residing at out-stations beyond Kalyan are paid Rs. 3 per ~etin  to re-
imburse their out-of-pocket expenses. 

No fee is paid to members of the Committee of the other institutions. 
(d) Yes, to the extent required under the State Railway Establishment 

Code or other rules. 

COMPULSION TO INTIMATE HOLDING OF ANY POST ON THE EXEOUTIVlD COHMl'l'TlDlll 
OF A TRADE UNION. ; .' 

lIOl, .Dr. r. X. DeSOIlla (on behalf of Mr. N. M. JOli\hi):',., 'Yill the 
Honourable the Railway Member be pleased to .state whether It IS a fact 
that there are rules under which it is compulsory; ~o il  e lo ~e8 
to intimate to their superior officers if they hold any post on the 1)xecutlve 
committee of a trade union? 

'l'llellOilourUle Sir .bdre.w Olowt NtI auch.,1'\lle 8S th t e ~ ~ by 
the Honourable Memberha.s been issued by the Gowernment of IndiaOl' 
the Railway Board. Government are not aware whether  any .aeh !J'Ule 
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baa been isaued by General Managers o t te ~ e  Railways in regard 
to subordinate services under the powers conferred on them by the Railway 
Department Notification No. 089-F., dated 15th October, 1986. 

PBmiO'l'lONOJ' 8UBOBDIlU.TBS ON Ol ~ BASIS ON RAILWAYS. 

102. -Dr. 1'. X. DeSoua(on behalf of Mr. N. M. Joshi): wili the 
Honour&ble the Railway Member be pleased to state: 

(a) whether there are any rules under which posts iOntAe railwaya 
. are filled up by promotion of subordinates on communal basis; 

and 

(b) if the reply to part (a) above be in the affirmative, the circums-
tances under which any such communal consideration is per-
mitted? 

'l'.b.e BOIlOWable Sir .Andrew Olow: (a) No. 
,(b) Does not ..mse. 

GBIBVANOBS OJ' TUB WOBXBBS IN THlII LAHOBJD RAlLWAY ENGINB SHlIID. 

108. -1Ir.· Lalch1a4 lWavllrat: (a) Will the Honourable the Railway 
Member be pleased to state if workers in the Lahore Railway Engine Shed 
have sent memorials to the General Manager, North Western Railway, 
Lahore, and the President, Railway Board, complaining against the conduct 
of the Loco. Foreman of that Shed? 

(b) 'Is it 8 fact that they have Bsked for an open enquiry, and is it also 
a fact that the Railway Board have mllode 0.0 reply to the.r.u? If ,.0, .why? 

(c) Do Government propose to enquire into their grievances at an early 
date? 11 not, why not? 

'!"he Honourable Sir .Andrew Olow:(a) Yes. 

(b) The answer to the ·first two parts is in the affirmative. As regards 
the last part, the matter is one within the competence of the General 
Manager, North Western Railway. 

(c) The answer to the first part is in the negative, As regards the 
latter part, I would refer the Honourable Member to the reply I have just 
given to the last part of (b). 

1Ir. Lalchand Kavalral: What has the General Manager done and why 
is no reply given to them? 

'!"he Honourable Sir .Andre. Olow: I have no particulars on that point. 

'Mr. Lalchand Kavalr&l: Will the Honoura.ble Member· see that the~e 
men are at least given 8 reply? Will he als? a.sk the General ~ e  ~o 
see if there is Rny substance in the allegations and then. deal With thiS 
Fmeman'? 

ft. IEoiuIarable lir .Andre. 01091:' ram Vtinmg-to .:draw the General 
Manager's attentron ~the subject. but I am quite sure he is seized of 
it e;lread,.. -.. d" 



STARRED QUESTIONS AND .\NeWBIlS 7M 

JlaullD& l&tar AU lDwI.: In view of the gra.ve charges levelled against 
~he Loco. Foreman, are Government prepared to take action against those 
who have levelled those charges or ask the Loco. Foreman to clear his con-
,duct by prosecuting them? 

The Honourable Sir Andrew mow: No, Sir, certainly not. 

Jlaulana Zalar All Khan: Why not? 

The Honourable Sir Andrew Olow: Because the petition which I myself 
have seen merely contains vague allegations without any particulars at 
~l  If we were to ask any officer against whom any allegations oft.hat 
dcind were made to clear himself in Court, it would be an intolerable situs-
:tion. 

Xaulana Zafar All lO1&n: He .has been charged with corrupt practices. 

'.The Honourable Sir Andrew Olow: Without any particulars at all. 

'Mr. Lalch&Dd Nava.lra.i: Does the Honourable Member require witnesses 
.or evidence to prove these allegations? 

The Honourable Sir Andrew Olow: When: a man submits Orn 'application 
to say that he believes an officer above him to be corrupt, and gives no 
particulars, I am not prepared to tell that officer at once to clear his 
reputation in Court. 

IDISOHARGES AND RE-APPOINTMENTS OF COOLIES, ETC., IN THE MOGH..U..1'UBA 

WORKSHOPS, NORTH WESTERN RAILWAY. 

~ •• 111'. L&lchaDd B.valra1: (a) Is the Honourable the Rail-way 
Member aware that since 1930, temporary coolies and semi-skilled workers 
in the North Western Railway Workshops, Moghalpura, are ~n e  and 
discharged very frequently? If so, why? 

(b) Will the Honourable Member be pleased to -tate iftheaemi-skilled 
workers and coolies are not being con1irmed and made permanent even 
after they have worked for a period of three years? If so, why? 

(c) Do Government propose to adopt such measures as will create 
'confidence, in future, about the stability of service in the North Western 
Railway Workshop, and safeguard their privileges? If not, why not? 

(d) Is it a fact that Government are benefited by such discharges and 
l'e-appointments of the workers in the matter of giving passes, gratuity 
rmd leave allowances, and the labourers sutler in their privileges? If so, 
why? 

'!'he Honourable Sir Andrew Olow: (a) No, but fluctuations, in the work 
required to be done, naturally involve fluctuations in the number of sta.ff 
-employed. 

(b) No such cases have been brought to my notice. 

(c) Government issued orders in 1930 that employees in Mechanical 
'Workshops of State-managed Railways who ,had rendered three years 
.continuous service or more would be engaged on the usual service agree-
ment which would entitle them to a, month's notice of discharge. 
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Government have no further orders on the subject in contemplation.; .. and 
could not accept a position in which if work decreased they would be 
obliged to continue to employ staff in excess of requirements. 

(d) This does not arise in view of the reply to part (a), but I would 
assure the Honourable Member that such considerations are not the hasis 
for discharge of staff. 

Jf.r. L&1chand Nava.1ral: In view of the very good opinion'expresBed by 
the Honourable Member yesterday wit.h ,regard to security of service will 
any security of service be given to these men?' " 

The ~ le Sir Andrew Glow: Yes. As I have explained, after 
three yean' continuous service, they have earned a certain amount of 
security of service. 

Dr. SIr lIlaud41D 'bmacl: In view of' the recommendations of the' 
Labour Commission, in which my Honourable friend was so much inter-
ested, that every person after one year's approved service ought to be· 
confirmed, may I know whether this practice is applicable to railway-
service? 

fte Honourable Sir Andrew Olow: In these CBses the Railway Board' 
have taken three years as the service after which the uusual service agree-
ment should be made. 

Dr. Sir Ziauddln Adm&d: That is to say, the Railway Board have modi-· 
ned the recommendation of the Labour Commission and changed it froIIl1 
one year to three years? 

.'Ca JloADur&ble Sir Aadrew Olow: Yes, with the approval$f Govern-
ment. 

AnOINTMENT OF SIKH OI'I'IoEas IN THE RAILWAY BOAll.D • 

•• ·Sar4&r Bam Biqh: (a) Will the Honourable Member for Railways 
please state the total number of officers brought on to the establishment of 
the Railway Board during each of the last nve years, and how many of 
them were Europeans, Hindus, Muhammadana and Sikhs? 

(b) Is he aware that ever since the creation of the Railway Board no· 
Sikh officer has so far been appointed on its cadre? What are the reasons 
therefor? 
'(c) Is he aware that a number of senior and junior Sikh officers are.. 

8\'ailable for appointment on the Railway Board? 

(d) Is he now prepared to consider the desirability of appointing suffi-
cienL number of Sikh officers on the Railway Board in order to give this 
community its due ahare? If not, why not? 

The Honourable Sir Andrew Olow: (a) A statement is laid on the table-
of the House. 
(b) . The reply to the first part of the question is, so far as I have been. 

able to ascertain, in the affirmative. As regards the second part, selections 
to the posta of officers in the Railway Boa.rd are not made on communal 
consideration •. 
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. (C) and (d). ,Do not ~ in view; 'Of ,the repi.y to ~ (b).: I" ;,..' 
, - , , 

Btawment _howing numbet' and community of officer' brOught on'to the ~ ~ 
duNrig the 5 year, ending 21th Februa'1l, 1940. .' 

CcImmunity. 

(1) RoUVIOII Boord. 
Number. Euro· Hindus. Mus· 

Year ending 27th Febru· 
ary, 1936 . 6 

Year ending 27th Feb· 
ruary,1937 7 
Year eDding 27th Feb· 
ruary, 1938 . 4 
Year ending 27th Feb· 
ruary, 1939 7 
Year ending 27th Feb· 
ruary,1940 9 

Total Railway Board 33 

(ii) OJllcer, on Special dUly. 

Year ending 27th Feb· 
ruary. HI36 Nil. 
Year ending 27th Feb· 
ruary, 1937 2 
Year ending 27th Feb· 
ruary, 1938 .  . 3 
Year ending 27th Feb· 
ruary. 1939 . Nil. 
Year ending 27th Feb· 
Nafy.1940 1 

Total O. S. D. 6 

GllAND TOTAL 39 

peans. lims, 

4 

4 

3 

7 

6 

24 

1 

2 

3 

27 

II 

2 

1 

1 

2 

4 

1 

3 

6 

1 

1 

7 

~lo  Indian 8i h ~ 

Indiana. Chris" 
tiana. 

1 

1 

1 

Snm RELIGIOUS PBOGlLUrDrIBS IN OBTAIN BROADOASTING STA.TIONS. 

206. ·Sardar Sut SlDgh: (a) Will the Honourable Member for Commu-
nications please state the efforts made during the last year by the All·India 
Radio to sllot times to Sikh artists for the recitation of Shabaa, poems and 
lectures about their Gurus at Lahore, Delhi and Peshllwar, j'ust as they 
permit the Hindus and Muhammadans, and how much of the amount was 
paid to the Sikh artists in comparison to each of the other communities 
during the same period? . 

(b) What does he propose to do to ensure that sufficient time and money 
is spent on the Sikh religious programmes 80S well according. to their share 
at Lahore, Delhi and Peshawar? If nQ action is proposed, why not? 

'1'.heBonour&b1e S1r.Andre. Olaw: Information is being GOll(Wted and a 
reply will be laid on the table in due course. 
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8 ~ l  OJ' ~ b QUA.M'lIB8 JOB '1'IDI RA.JLwA.Y er"'lID'G 
Aoootnml OJ'J'IOlI SUD. 

t2O'T. -Mr ••••• 10llb1: Will the Honourable Member for Railway, be 
:pleaaea to state: 

(a) whether it is a fact tha.t certain quarters have been allotted to 
the senior stat! of the Railway Clearing Accounts Office, Delhi, 
whose pay is from REr.' 90 to Rs. 170 per mensem; 

(b) whether it is a fact that Government recover ten ~  cent.. of 
their emoluments as rent; 

{c) whether it is 8 fact that these quarters, which are situated in 
the heart of New Delhi have not been provided with electric 
lights and fans, and that there is not even street lighting in: 
the locality; . 

~  whether Government propose to give the ordinary amenities of 
electric lights and fans for the ten per cent. they reCOV8T; 

'(e) if the reply to the above be in the affirmative, when do Govern-
ment propose to instal electricity in these quarters; and 

(f) if the reply to part (d) be in the negative, the reasons for, not 
doing so? 

"!"he Honourable Sir Andrew Olow: (n) and (b). Yes. 

(c) The quarters are not "in the heart of New Delhi", but they are in 
New Delhi and are not provided with electric lights and fans. I under-
lItand that. there is no street lighting on the roads within the quarters. 
(d), (e) and (f). The quarters belong to the North Western Railway 

and, in accordance with the general policy followed on that rOtilway, quarters 
of this type are not fitted with electric lights and fans. 

{)PBNIliG OJ' A. PBmuNENT POST OJ'FICE IN THE COUNOIL HOUSE, NEW DELHI. 

lOS. ·Pand1t XriIhDa )[ant Jl&lavtya: (a) Is the Honourable Member 
for Communications aware that there is a Post Office in the South Block 
of the Secretariat Buildings, New Delhi, to cater for the staff working in 
that building and noth~  Post Office in the North Block for the staff 
working in that Block? 

(b) Is he aware that there is a very large number of staff :wor)[ing in 
the Council House, and that there is no Post Office on a permanent basis 
in that building? ' ,,' 

(c) Is he aware that all the people working in the Council House have 
~ to go for their requirements to the North Block Post OB),ce which 

. remains always overcrowded? 

, (d) Is he aware that many a time people after waiting at the North 
'Block Post Office for hours together for the transaction of their business, 
:have to resort to the Central Post Office in New Delhi? 
(e) Is he prepared to consider the desirability of converting the present 

temporary Post Office in the Council House into a permanent one with 
Savings Bank and other Branches in order to remove the difficulty of the 
staff working in this building also? If not, why not? 

t Answer to this question laid on the table, the queatioa8'l' having exhaUlted hil 
quota. 



• 
I  : 

BTAJUlBD QUESTIONS AND ANSWDS 741 

'1'b.e JIaIIourable SIr ADdrt" Olow: ~  Yes/but ~he o~ e  8l ~ open to 
;all members of the public besides the staff. . 

(b) Yes; but a considerable portion of the staff working in this building 
-has been of a migratory character. .', " 

( c) This is the nearest Post· Office when the one in the Council House 
is closed. There is, I believe, some congestion towaTds closing hours, 
'particularly, on account 6f the late presentation ofregisterMatticle8, but 
two additional clerks were sanctioned last year and plans are under consi· 
.deration to increase the counter space. 

(d) I am .afraid I have no information. . :. !I. .• ~  . .• 

(e) The matter is within the competence of the Postmaster·General, 
Punjab and North West Frontier Cirole, to whom a .0C>pf of the question is 
being sent for such action as he may consider suitable. ' 
~  

..FoNO'l'ION8 OJ' THE LAW OJ'J'IOlDBS OJ' TIlE EisT"IimUN ~ :l!tJ$GAL 
R.uLWAYS. 

'. ;. I,'.' 

209. ·1Ir. Jluhammld lII&1U1Wl: (a) Will the. Honourable Member for 
Railways be pleased to state the functions of. the law o i~  of ,the East 
Indian and the Ealltern Bengal Railways'?' ... ,  ,  " .,. , 

(b) What are the resl>ective salaries they draw? 

(c) Is private practice allowed? 

(d) Is it necessary for. them to attenQ. the Railway Administration's 
.offices every day between office hours? If not, why not?, 

(e) Are Government prepared to consider the desirability of having only 
,one law officer for the East Indian and the Eastern Bengal Railways on 
the grounds of economy and for the fact that the work in their hands is 
-very simple? " 

The Honourable Sir Andrew Clow: (a), (b) and (c). The East Indian 
Railway retain the whole· time services of a ~~ whQ :dQe8;.¥ll.tb.e,(Ol'dinary 
legal work of the Railway, but does not conduct cases. His scale of pay 
is Rs. 350-30-800 under the old rates of pay andRs. ~  

under the revised rates of pay. He is not permitted private practice. 
'fhe Law Officer of the Eastern Bengal Hailway, who died recently, was 
.not a railway servant and was paid a retaining fee ~  ~ t t e8en i e  
which was originally Hs. 500 per mensem $nd was raJsed to Re .. 1,000 
per mensem in 1938 on condition that he would keep a whole time 
Assistant to deal with the Railway's work. He had a i ~ p,.-aotice 
and was responsible not only for the ordin8.fY legal wprk of the IiiWway 
but for preparing and conducting cases in the Calcutta area. 

(d) The answer to thElfirst part is in, the atlirmative, aDd the latter part 
does not arise. 

( e) h~ possibility of amalgamating the ili ~ e ent~ o~  th~~n u it of 
leg8'l work on the Eastern Bengal and East Indian Railways was carefully 
·considered recently. and the conclusion reached was that this would not 
.seeure any economy and was I1ndesirable. . 

1Ir. Kabammad ~ n  Have Government considered the question of 
-reducing the" pe,y lof the officer on the Eastern Bengal Railway to the 
<>riginal figure of Rs. 6001 Does the work wan-ant the ephanoecl pay of 
Rs. 1,000? 
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The Honourable Sir Andrew mow: the post is, I believe, at present 
vacant, but the duties are, 'as I have tried to eiplai!l, quite diflePelituom 
those undertaken by the permanent legal office!' of the East Indiw Railway. 

Dr. Sir Z1auddln Ahmad: Of all the railways in India, why is it found 
neceeaarJ  on ihe East Indian Railway to employ a whole-time Vakil? 

The BoIlOallble Sir Andrew Olow: I am not sure whether it is the o~  
railway that does so, but as the biggest railway in India it n!loturaUy has the' 
biggest volume of work. ' 

Dr. Sir Zlauddln Ahmad: Is it bigger than the North Western Railway? 

8&rdar SUlt SIDP: Is it not a fact that the North Western Railwav 
also employs a \\'hole-time Vakil? " 

, __ ~ Sir AD4l'ewOJDw: I am glad to have that information. 

APl"OINTIIlmT OJ' LADy TIOKBT COLLBOTOBS ON THE BOMBAY, BARODA AIm' 
, 0DTluL INDIA Ih:ILWAY. 

210. -Ill. Muhammad lfaum&D: (a) Will the Honourable Uember for 
Railways be pleased to state whether there are any lady ticket collectors 
on the Bombay, Baroda and Central India Railway, metre gauge sec-
tion? 

(b) Are Government aware that the purdancuhin Muslim lady pas-
sengers, particularly those going to Ajmer, experience trouble during the--
eheck of thei!' tickets? 

«') If the reply to ~ (a> be in the negative, are Government pre-
pared to make necessary arrangements for appointing Muslim lady ti e~ 

collectors aB soon aB pOBsible? 

fte Boaoan.b1e Sir Auclrew mow: (a) No. 

(b) Government have received no complaints. 

(c) No. 

Kr. Muhammad .aUIDan: Are not Government aware tha.t there is no-
lady ticket collector on that line? 

The Honourable Sir Andrew mow: I have already answered part (a) of 
the Honourable Member's question which he is now repeating. 

RlIOB'UlTKlCNT8 TO THE OJTIOE OJ' THE TRANSPORT ADVISOBY OFJ'IOlIlB. 

211. ·Kr. lIahammad Kaumu: (8) Will the Honourable Member for-
Railways be pleased to state the functions of the Transport Advisory, 
Ofticer under the Railway ~o  

(b) What iB the total 'number of the staff employed since the estab-
lishment of the office of the Transport Advisory Officer? 

(c) Have the officers and subordinates been recruited i e~tt  through 
the medium of selections, or have they been taken by promotions from 
other departments of the Railways? . 
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(d) In what grades have they o ee~ ~ o~~~o~ ~l t  ~e e 
iheir last substantive grades? ' 

(e) What is the number of Muslims and Hindus and their present 

grades? "." tJ J ',:j;' ", 

The Honourable Sir Andrew mow: (a) To ensure the most effective use 
Pf ossiblel· of available wagons, particularly with ~ ~ to iluppl;V ot,. ~on  
or coa . 

('h) Twelve, excluding the Transport Advisory Officer. 

(c) The Transport Advisory Officer, two n e~t  (QneGeneml(3lerk 
,and one Stenographer have been seconded from the East Indian Railway. 
As regards the remainder of the staff I have called for information and this 
will be supplied later. ; 

(d) 1 lay a statement on the table givingauch information as is avail· 
·/lhle with Government, I have called' for further information which will 
be laid on the table of the House in due ou ~e  , . .'" 

(e) I have called for information and will lay a reply on the table of the 
House in due course. 

Designation. 

1 Inspector 

1 Inspector 

1 Genez:al Clerk 

1 Stenographer . 

1 ~ti ti l Clerk 

1 Typist . 

1 Orderly Peon . 

4 Peons 

1 Farash . 

Statement. 

TeIIIp01"&1'Y poet eanDtiaaed wider 
Transport Advisory 

Officer. ' i if 

. RB.500 

Re. 150 inoluding Caloutw. &llowance. 

Ra. 120 pltu Ra. 12 Calcutta allowance. ' 

RB. 120 including Calouttf, llO nC8~ 

~~  

Substantive pay 
and grade on East 

)f ladiaa' ~  

Rs. 500 in grade 
RB. 8 ~  

Ra. 18-1-23 pltu RB. 3 Calcutta ~oe  

Ra. 12·1·17 pltu Ra. 3 Caloutt6·&ll",y8DC1\>. 

RB. 12-1-17 pltu Re. 3 C lout~ allowance. 

Dr. Sir Z1auddln Ahmad: Is it a fact that th:e Government of India have 
deputed a special offictlr to inquire into the· whole question, and may I 
Jrnow who that special officer is? • ' 

The Honourable Sir Andrew Olow: No, that is al{ o i ~~ who is not so 
much concerned with in.quiring in.to the ue ~~ ~i i h ~~n l n ~lte e 
transport issues. , He ,IS an IndIan offi.cer whQ was lormerly hOlding the 
post of Divisional 'Superintendent at Howrah. . 

Dr. Sir Ziauddln Ahmad: Has not n~the ~  Mr. Moody" been 
'8ppointed to inquire into the whole question? ' 

The HO$I01I1'&ble ,Sir Andrew Olow:, ~ t  is .. 8maU ~  of 10ur 
1)ffi.cei's: I think my lIonourable friend is aUudinc to ,the, Wagon Tul'Jj 
Round Committee. 
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1Ir. n ~ R&1IJD&IL: Was it not necessary for this officer to 
observe the rule about quota. of Muslims in I,he appointments made to this, 
Committee? 

The HOD01I1'&ble Sir .&Delrew Olow: I do not think the quota applies tOo 
individual and temporary offices of this kind, but I ~  not certain, 

Dr. Sir Zlaud41D Abmad: What are the terms of reference of this Com-
mittee which has recently been appointed? ' 

'!"he HODOUable Sir bdrew Olow: I have not got them here, but they 
have been published. , , 

Dr. Sir Ziauddln Ahmad: Does it corne within the terms of reference-
that more wagons are necessary for the transport of coal? 

'!"he HODOur&ble Sir Andrew Olow: As I say, I have not got the terms' 
of reference here, but the Honouable Member can refer to published com-
uni u~ on the subject. 

In1mIOB Snv AlIl'TS PBOMOTlCD TO OBBTAIN SUBOBDINATB POSTS ON TBE" 
NOBTB WlD8TBBN RAILWAY. 

m. ·1Ir. K. II. Abdullah (on behalf of Khan Bahadur Shaikh 
Fazl-i.Haq Piracha): Will the Honourable Member for Railways please, 
st,ate: 

(a) the number of inferior servants promoted, permanently and 
temporarily, to subordinate posts in the categories of Assist-
ant Sub·Inspectors of Works, Assistant Permanent Way-
Inspectors on the North Western Railway, community-wise, 
namely, Muslims, Hindus, Sikhs, etc., ,.,te,. during the for--
]owing years separately: 

(i) 1981).88, 

(ii) 1986-87, 

(iii) 1987.88. 

(iv) 1988-89; and 

(b) the number of works mistries appointed on the North Western-
Railway, p,ermanently and temporarily, community-wise. 
during the same period? 

'!"he Bonour&bleSIr .AIlclrew Olow: I have called for such information as. 
is readily available and will lay a reply on the table of, the House in due 
course. 

1Ir. Muhammad u~  Is not ten days' time u i ie~t to obtll.in, 
this information? ' 

, " ~ . . 

fte lIoDoarabU. Sir ADclrew 010 .. : Not in thlil, case '. ,wben the researoh. 
is going back to 1985·86. 
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QVALIJ'lOA'1'I0lf8 J'OB R:aoBtrI'1'lIIBNT TO O ~ ~  OP Blrql' Olf,. 'TJIJt 
NOBTJI 8~ RAlLWAT. 

213. ·1Ir. H. ., Abdullah (on behalf of Khan Bahadur Sh$.ikh 
}'azl.i.Haq Piracha): Will the Honourable Member for 1tailwayif please 
state what are at present the minimum qualifications laid down for the reo 
cruitment of the following categories of staff on the NOTthWestemRail-
way, and what were they in 1929 and 1934: 

(i) Journeymen in the Mechanical Workshops, 

(ii) Assistant Inspectors of Works, 

(iii) Assistant Permanent Way Inspectors of Works, 

(iv) Works Mistries, 

(v) Gang Mates, 

(vi) Draftsmen, class I, grade I, and 

(vii) Tracers, class I, grade I? 

The Honourable Sir Andrew Olow: I have called for information and! 
will lay a reply on the table of the House in due course. 

INCONVENIENT TIMING OJ' A TRAIN AT JHANG·MAGBU.NA RAlLWAY STATION. 

210&, .JIr. H ••. Abdullah (on behalf of Khan Bahadur Shaikbl 
Fazl.i·Haq Piracha): (a) Will the Honourable Member for Railways please: 
state if it is a fact: 

(i) that the 90· Up passenger train leaves Jhang·Maghiana Railway 
Stll.tion (North Western Railwl1y) at 18·25 ho.urs for· 
Shorkote; 

(ii) that the said train reaches Shorkote at 15·28 hours; 

(iii) that the connection for Lyallpur. Khanewal, etc., is for trains-
leaving at about 18·0 hours, which means a halt of nearly 21. 
hQurs; . 

(iv) that the time of the train and the long halt at Shorkote is, 
very inconvenient to the travelling public; and 

(v) that numerous representations ha.ve been made by the Jhang 
public regarding the inconvenience? 

(b) If th~ answers to parts (a). (i) to (v) be in the atfirmative, what-
action do Government propose to take in the matter? 

The JIoDoUrable Sir AndreW' Olow: (a), (i). The departure time i~ 
aotually 18·45. 

(ii) 8'Ild (iii). Yes. 

(iv) I agree that a halt ot over two hours is liable to cause some iucon·· 
venience. 

(v) I understand. that no suoh representations have been received in the-
General Manager's offiee. 
(b) Government do not propose to take 8Ifly action. 
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~ i  CMlat: Hasapy e~t tion 'been mlde bO 
any authority below the Dfmt6b8\ Superihtendent? 

TtiI BODourable .Sir Andrew Olo,,: I cannot eay. 

8ardar _t .S1DP: Will the Honourable Member intimate to the 
·General Manager there the desirability of speeding up the trains between 
Lahore, Lyallpur and Shorkote because they are very slow. there? 

The Honourable Sir Andrew Olow: I submit it hardly arises out of the 
present question. 

"lNooNynIENT TIaaNGS OJ' NIGHT TRAINS REAOBING KJu.NEWAL RAILWAY 
STATION. 

215. -llr. H. JI. Abdullah (OIl behalf of Khan Buhadur Shaikh 
Fazl.i.Haq Piracha): (a) Will the Honourable Member for Railways please 
·state if it is a fact that: 

(i) both t.he night trains reach Khanewal railway station on the 
North Western Railwav from Lahore side at 0·55 and 4·41 
hours, respectively; . 

(ii) the trave1ling public is much inconvenienced due to thestl 
timings; and 

(iii) Khanewal is rapidly growing as a, business oentre? 

(b) H the al\swers to part (a), (i) to (iii) be in the affirmative, do Gov· 
.ernment propose to take ne e~  steps to attach and detach a bogie 
with at least one of these trains to remove the hardship? 

The Bonoutable Sir Andrew mow: (a) (i). 'No. The trains actually 
.arrive at 0·40 and 4·17. 
(ii) Government have no information. 

(iii) I understand the ~  are signs of progress in this direction. 

(b) No. 

Dr. Sir Zlauddln Abmad: What is the policy of the Railway Board reo 
.garding the giving of these contracts to station m9Sters? 

The Honourable air A.Ddrew 01ow: . I oannot see what that has got to 
do with the timings of a partieular train. 

"LoADING AND Um.oADING CoN'l'BAOTOBB ON THENOBTII WlIISTEBN RAILWAY. 

216. -Mr. H. II. Abdullah (on behalf of Khan Bahadur Shaikh 
Fazl-i.Ha.q Piracha): (a) Will the Honourable ,the Railway Member plea.se 
. state the communities of the persons who are at present holding the con-
tract for loading and unloading in the different Divisions of the North 
Western Railway? 

(b) Will Government please state if any of the contractors is a 
Muslim?.' 
(0) If the answer to part (b) be in the negative, do Government pro· 

·pose to consider the advisability of giving the contraot for this· purpose 
-to a Muslim on the termination of any of the presetlt contneta? 
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fta JIMOIII&1Iie Itr· ADdr ... 01ow: (a) Hindu, Muslim, EurOpean. 

(b) Yes. 

(c) Does not arise. 
, ' 

Dr. Sir Zlauddin.Ahmad: May I now ask whether it is the policy of 
the Railway Board that the contrac;. for loading and unloBding should not 
be given to station masters? 

The JIouourabl. Sir Andrew Olow: Not SO fat as lam aware. It is 
given to contractors in the different Divisions, I think. 

Dr. Sir Ziaudd1D Ahmad: They are not given to station masters? 

The Honourable Sir Andrew O1ow: I think at. some small stations that 
is so. 

Dr. Sir Zlauddln Ahmad: What are the recommendations of the Wedg-
wood Committee on this subject? Is it not a fact that they do not approve 
of this? 

The Honourable Sir Andrew Olew: I do not recollect, but there is a 
copy of the report in the Library to which the Honourable Member can 
refer. 

1If. Kuhammad Nauman: What is the total numbe,r of such contractors 
and how many of them are Muslims? 

The Honourable Sir Andrew Glow: Judging' from the names of the 
firms in the list I have with me, there would appear to be two Muslim 
firms here out o~ a total of nine. 

Mr. Lalchand Navalrai: Are these contracts given with the ,advice of. 
the AdviiOry Committees or directly by the Department? 

The HoDourable Sir l.adrtw Olow: Ido not know. 

QUALlJ'IBI) MUSLIM lNSPlDOTORS OJ' WOBJtS NOT ALLOWBD TO OJ'll'lOUD 48 
ASSISTANT ENGINEERS ON THlI: NORTH WZSTBU RAILWAY. 

117 •• J[r. B ... Abdullab: Will the Honourable Member fOr Railways 
please state: 

(a) the number of Muslim Inspectors of Works on the Nonh West-
ern Railway who have paiSecl th.e ~ n  Refresher Q)urse 
for Permanent Way Inspectors hut are not allowed to offi-
ciat.e as Assistant Engineers. although unqualified non-
M uslltnl are being allowed to doao: ' 

(b) the number of Muslim Permanent Way Inspectors who hov" 
passed the qualifying Refresher, Course, ,for, Inspec"tQr of 
Works but are not allowed to otftciate al Asaistant E'ngineer:s 
although unqualified non~ u li e ein  ll o ~  ~ do ~  

and 
IS 
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Ce) the number of non-Muslim otliCel'l" who ' poD ... ~  

qualificatioDB, whatsoever, but are being shown against the 
Engineering cadre of the lower gazetted service? 

ft. Boaoarable Sir ADdrew O1ow: (a) and (b). I am calling for informa-
tion and will lay a reply on the table in due counle. I 

(c) Two. • 

bOINBJDLINO SUBOBDIlU.TBS WOBKINO 4S AsSISTANT EBOINBBBS ON 9. 
NOBTH WBSTlDJI,N' 'RA.n.w.u. 

i18. -Xl. B ••. Abdallah: Will the Honourable Member for Railways 
please state how many Engineering Subordinate on the North 8l~ n 

Railway are at present working as Assistant Engineers. community-wise, 
~e~ tel  for each of the following categories: 

(a) Permanent Way Inspectors who never appeared for a Refresher 
Course for Inspector of Works: 

(b) Permanent Way Inspectors who appeared but failed in the 
Inspector of Works' Refresher Course; 

Cc) Permanent Way Inspectors who have passed the Inspector of 
W ws' Refresher Course; 

Cd) Inspectors of Works who never appeared for the Permanent Way 
Inspectors' Refresher Course; 

ee) Inspector of Works who appeared but failed to pass the Penna-
nent Way Inspectors' Refresher Course; and 

(f) Inspector of Works who have passed the Permanent Way 
Inspectors' Refresher Course? 

'I'Ile BOD01ll&ble Sir Andrew O1ow: (a) to (f). I am calling for informa-
tion and will lay a reply on the table in due course. 

ExPLoY'IIIDINT 0 .. JriUSLIKB AS OJ'J'IOB SUPBBINTBNDDTS AliD HB.AD CI.lums 
ON 'l'HE NOR'l'H WESTERN RAILWAY. 

~n  -Jlr. B ••• Abcl1lllab.: (a) Witt the HonOurable Member 'for Rail-
ways please state how many selection boards have been held for the posts 
of Office Superintendents and Head Clerks for appointment i¥ the various 
'offices of the 'North Western RaUway since 1981 wheti instructions were 
issued by the' 'RaiJ""",y Board to the General Manager that the desire of 
the .Railway Boar4: ~o  the employment of more Mus1ima aaOffiee Superin-
tendents and Head CJerks should be kept in view? 

(b) What were the date. on which each of these selections was held 7 

. ,(c) lJow many Muslims were anowed to appear at each of these aelec-
tiotls? :' " 

:.') t 

" (d) How many Muslims were placed on selected llJte 8S a result of 
l~8e selections? .  ' 

~  ,le) Bow ~  time8 ~ e fresh,8ei$ctioos held ~  old list. containing 
names of, selected Muslim candicl8tea lICl'apped, and other non-Mulliml 
were 8eleCted ~ 
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(f) What ii-the total number of Muslims who,' although selected, were 
never allowed to officiate? . 

(g) h~t i~  the total number of li ~  ,"ctu.ally 8~  .. · Ottica 
Superintendents and Head Clerks as a r'esult of such selections? 

'l"he HODOUrlble Sir Andrew C·low: (a) to (f). I regret it is impracticable 
to undertake the researches necessary to obtain the information required by 
the Honourable Member. 

(g) An endeavour will be made to collect the information and I shall 
lay Ii reply on the table of the House in due course. . 

CLEBKS BBOBUITED DIRECT nr 1Nnm..BDIATII GB.ADES ON THE NORTH: 
WJ:8TBBN RAILWAY. 

220 .• JIr. B. K. Abdullah: (a) Will the Honourable Member for Rail-
ways please stat-ehow manv clerks have been recruited direct in Inter-
mediate Grades on the North Western Railwav since the issue of the Rail-
way Board's orders for direct recruitment being made to this category 
to. the extent .of 20 per cent. of appointments? How many of these were 
Hmdus, Mushms. Sikhs, Anglo-IndiA.'ftB, etc. e~  ? "  . 

(b) How many of these have been posted to the Establishment Sec· 
tions of the Headquarters Office, and DivisionaJ. or Extra Divisional 
Offices? 

'!'he BOD.OW'&ble Sir Andrew Clow: I have called for information and 
will lay a reply on the table of the House indue course. I should add 
however that the orders were not for direct recruitment to the extent of 
20 per cent.; they permitted direct recruitment up to that figure 88 a 
maximum. 

JIr. Muhammad .auman: The Honourable ~e e  says i:Jlat the 
information will be laid on the table in due course. That defeats the very 
purpose of putting starred questions, because we cannot put supplementary 
questions on that. 

1Ir. PreIUlent (The Honourable Sir Abdur Rahim): Of course no sup-
plementary questions can be put unless the Honourable Member puts dov.n 
a question after seeing the answer. If it is in order, it will be admitted. 

Sarda.r 8&Dt Stqh: Has the Communica,tions Member received strong 
protests from the guards on account of this direct recruitment which blocks 
their promotion? 

The BOIIOurable Sir Andrew CJlow: Yes. , " 

CoeLIBS PROJlOTJID TO THE POSTS OF O l ~ ONm O~  WESTER]! 
RAILWAY. 

221 .• Kr. :B:. K. Abdullah; Will the Honourable Member for Railways 
le e ~~8te ~ u e  oicoQlies, o ~unit i~e  promoted to the 8~ 
of journey mea on. the North Western Railway durmg 19B7-88 and 1988-89? 
.' I " 

ft. BOD __ 1Jl.e * .Andrew mow: I have called for information and 
will lay a reply on the table of the HOUle in due course. 

B2 
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UNSTARRED' ,QUESTIONS AND ANSWERS. 

SBPAlu.TlIl C.A.DBBS IN GAZE'l"l'ED SEBVIOBS ON STATE RAILWAYS • 
... 111'. Jhbammld: .Id&r .tli: (a) WiU, the Honowabifl, MeI;zlber for 

Railways be pleased to state whether on state-managed Railways there 
are three cadres in the gazetted service, n&plely, the aeniar seals" ,the 
junior ae81e and the lower; gazetted service? 

(b) Is there any division in the duties allotted to _he jUDiar seale and 
the lower gazetted service? 

(c) Are separate posts resened for each of these two oadres? 

(d) Is there any difference in the pay of these two cadres? If so, what 
are the old and the new IIC_ of ,.7' of both? 
(e) Is there any differena. in the promotion from t.hese two cadres to 

~e denior scale? If so, what? , .. ,  . 

. ,' (fl Are there any privileges which are given to the officel'8 in the junior 
scale whioh R{e denied to thoee employed in the lower 'garr;etted service? 
If so, what are they? 

The Honourable Sir AIulrew' Ol ~ (a) Yes, and there is also a cadre 
of administrative posts. 

(b) and (c). No. 
(d) Yet:;. A statement showing t.he old and new scales of pay of the 

junior scale and the Lower Gazetted Service is placed below. 
(e) Yes. As regards officiating promotion, 1 would refer tb.e Honourable 

Member to rule 72 (5) (b) and (c) of the State Railway Establishment Code, 
a copy of which is in the Library, of the House. As regards permanent 
promotion, an officer of the Lower Gazetted Service would normally require 
to be promoted to the superior service in the junior scale, before he could 
be confirmed in the senior scale. and, as junior scale men begin service 
in a much higher grade than those who are promoted to, "t.pe Lower 
Uaeetted Service, they have much better subsequent prospects. 

(f) Yes. Officers in the junior scale are olassified as belonging to the 
Railway Services Class I, and officers in the Lower Gazetted Set'Vice to the 
Railway ServiceR Class II, and to some extent there are differences in the 
rules governing the two classes of officers. The main privilesM e1ijoyed by 
u~o  scale o i ~  which aM not ~ le to Lower Garatltted Service, 
are the grant of' overseas pay and passages if of non-Alli&tic domicile. 

, ',p j 
,\ 

New Soale. 
Re. 

3fO......;.IOOi 
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~~  O,ftXJHg m T.BB Lowaa ,GidB'Im!D'SlIlWlOE ·Olf ,gUTa 
RAILWAIY'I. 

89. JIr. KuhaJlUDld. AU.ar All.: (a) :W.ill $a. Honourable e ~ for 
Railways be pleased to state 'whether ~ l e e t~tlOli  have ,been aubuuttell 
by the ~ tit .. ers in the Lower Gazetted Service, o 8t ~~ n e il e  
againllt 'tiheeonditions of their service as. COIJ;lfared with th~ in ,the 
junior Icale'? . 

(b) What are the main grievances of the QBice.rs in the Lower Gazetted 
Servi\le ? '  . .' .. 

(c) Is the BonourableMember aware that the Lower GazettedOftiQere 
are discontent,ed on account of the distinction in treatment meted out to 
~~  ~ 

(d) Do Government prqpose to remove tbe di4eJleRces between the 
junior scale aoP the Lower Gazetted Service and cOOlbme tee ·two semoea? 
If not. why not? 

The Bonomabl.t air AAdrew Olow: (a) and (c). Yes, the memorials 
8ubmitteq indicated certain matters in  which the 'memorialists considered 
they had grievances. 

(b) The main grievances rele.t..e to pay, chances of promotion and the 
grant of overseas pay and pllssages to those of non-Asiatic domicile. 

(d) No. The two services are intendedfol' t te ~nt ctasses 'of officers 
and serve different purposes in the general structure of railway establish-
ment. The LoIWer Gazetted Service is intended mainly to provide a 
channel of promotion and extended respol1sibility for subordinates of proved 
service and experience; the junior scale is designed mainly for young toen 
of capacity who are directly recruited,and forms the poo! from which 
appointment$ are 'made to the higher grades. . 

]3amOINO 0i'1'O ~O  OR' 'l'lUI Sum ~  CODII I'OB Il'IIB TB4n1o 
DBPABTMlDNT (CoMMEBCIAL) ON STATE ~ l  

'0. JIr. Kuhammad AJhar.Al1: Will the RQnourable Member for 
il ~  be' pleased to state whether tbe t ~ il  Code for. tbe 

Trliftic Department (Commercial) published' in April, 1989, has been 
brought into operation on State-managed Railways? If so, when? 

The Honourable Sir A21drtw" l6!ow!. 'Tbe' Code referred to by the 
.t:I.onourabl& ~e e  is :Jpainly a OO l i o~ ~ lu  ~u ion th t 
1l$ve iQng, pf'len ill fo,rce on t te n~ e he procedure,,qd 
the forms ,Oll ,hese railwaysdifJer to 1i01Ut\ ~t  aJ;ld they have ~ 
aaked to ~ t4em.iAto line i~ those ~ ~ in ~~ Code laS e{u'1y .. 
possible and III /lny case nQt lllte,r t~n l t ~i  ~  ." 

l l i ~t l l l -FWD .oI':'l'lIII ~ ~ ~ l  GODAR'.-

'1 .. " .• ~il  _If ~ ~l .. ~e ohou le  Member for 
Railways be pleased' to state' mether the 'Mutual Guarantee Fund of t~e 
old ElAst Indian Railway Company was taken over by Government when 
they took over the Railway from. C ~~ ~~~e~n~ 7, 
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:(b) What W88 the amount.8tandingat tb& credit ofthi. F\md when 
Government took over the managemen'? 

(e) II it a taetthat there is a provisIOn iii th,e ut~ l  Guarantee Fund 
ASi'ef'tnentthat the principal sum at the credit of 'the Fund ahall be 
dmded amongst the then existing contributors of the Fund when the 
management of the Raitway ahalf paaa out of the hands of the Com-
plloDy? 

(d) Waathe amoUnt distributed amongst the then existing contributOl'll 
in accordance with the terms of the Agreement? H not how. was it 
Qpoeed of? ' ' 

(e) When was the Fund finally closed? 

(f) Were the contributors who were entitled to participate' in the diatri-
blliioD advised about the intending closure of the Fund? If BO, by what 
means? .. 

(g) How were those contributors who were no longer in thetrerriee of 
the East Indian Railway when the Fund was about to be finally closed, 
advised of the intending closure? 

(h) What is the amount of unpaid contribution in hand? 

The Honourable Sir adrew Olow: (a), (c) nnd (d). Yes. 

(b) Rs. 1,02,202 in cash and Rs. 40,000 in Government securities. 

(e) On the 30th September, 1927. 

(1) Yes. The contributors were ddvised through tOO East Indian 
Railway Weekly Gazette. 

; {g) Government llave a' present no information on this point but I am 
making further enquiries. ' .  , 

(h) The unpaid balance was Rs. 15,7ss.g·0.'aoa was transferred to the 
credit of the Stat! Benefit Fund. 

lB.B.BGULUIlT1B8 Jl( TIIB Rummra OJ' SPBOUL TB.Ams ON TIIB NOBTH 
WlISTlDJUi :JW:a,W.l.Y.' , 4H: ; (' 

O. Mr ••• hammad Ashar .All: Will the Honourable the il ~ 
Member be pleased to state if it is a fact that there' have been a lot of 

e~l ltie  in the running of Apeeisl ttains . over the North Western 
.H.ai1way at one· third faree and that private individuals' have in many 
cases benefited by bUyLng tickets in lots and selling them at a'higher rate 
to the travelling public? If so, do Government propose to stop this 
practice? If not,will o ~ t tt pemrit.T1'&vel Agent. and' o1'8anisen to 
ol\lanise trains on the same, h_ for ~u ~ or ~e~ . home 
rUle Railways or  over the North Wester;n ttiWway. l~e  1f not. h~ 
not? . 

'!'he Honourable Slrbdr6 .. mow: I am llin~ for the information 
and will lay a reply on the table of the House in due course. 
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RAILWAY PASSBI ALLOWlID TO M:lISIBB. TBmus CoO][ .&JfD COJIPAlfY .AND 
. TKBm ST.uT. 

d. Mr. KuhlmmAd AIhar AU.: Will the Honourable Member for 
RailVtays be pleased to lay a statement on the table of the House showing 
thE> number of cards and other pa98es of all classes allowed by the Rail-
way Board. the Indian State Railway. and individual Railways to MessrH. 
Thom81 Cook and Company, their staff and-their' guides? 

The JIoDourabie Sir .iDdrew Olow: I am QJking C1asa I Railways to 
supply the details of any such passes issued for the current financial year 
and will Jay the information on the table of the House in due course. The 
Railway Board have issued no card or cheque passes to the firm durinS 
that period. 

CITY Boo][lNG AlfD P ARCBL OFncBs WOBXED BY MES8B8. TBoJU.S CoO][ 

• AlfD COJOAlfY. 

". JIr. J[uhammad AIhar .All: Will the Honourable Member for Rail-
ways be pleased to lay a statement on tho table of the House showing 
the towns and cities where city booking and parcel offices are being 
worked by Messrs. Thomas Cook and Company and the terms and -condi-
tions of such arrangements? 

The Honourable Sir Andrew Olow: I am asking the Class I Railways 
to supply this information and will lay a statement on the table of the 
House in due course. 

OuT·AGENCIES OPENED Ali]) OLOSEDON THB NORTH WESTDN &II.jW4Y. 

,a. Mr. J[uhammad Alhar .All: Will the Honourable the Railway 
Member be pleased to lay a statement on the table of the House showing 
the out· agencies opened over the North Western Railway in 1988, 1989: 
the t~  when they were opened and the dates when they were closed, 
showing reasons for their termination and  any  subsequent arrangemenbl 
made in their place by the North Western Railway? 

'!'be BODo1l1'&ble Sir Andrew Olow: I lay on the table Q stat.ement 
giving the information required. 
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P ASU8 GB.Uqp TO MlI88B8. N. D.: &DIU. ItRT8Hur .AND SONS QJ' RAW At.Pf!fJ)t 
.. BY OIIII4'ADI' R.&mwAYS. 

d .. ." lI'1l1lammad .bhar Ali: Will the Honourable Member for Rail· 
ways be pleased to lay a statement on the table stating the nu e ~n  

class of paeses, .UOIWed by the North . We8tem, . the East 'mdian, the 
fNeet IDdian l>eninsula and theB01Dbay, Baroda and Central India il~ 

wtlys to Messrs. N. D. Radha Kriehan and Company of Rawalpindi? Why 
have these passes been granted, and what business has the firm of Messrs. 
N. D .. ~ h i h ln i en to the R.atil,!?ys,U1 OCIIJUid,era'iGIl of which 
the pn vilege of passes has been granted to them? 

-\ I ;'.J ,. ~ ~ 

~e lIonour&ble Sir ADduwmow: The follOlWing isa sQtement of 
the nUIl,lber of passes iBBued, during 1009: 

RaIlway. Net. Nature of paU. 
Boarbay, Baroda and Oeatrallndla 1 1st olau for two e eee ~ti e  
Railway. 

Eut Indian Railway 

North Weetem Railway 

Great Indiaa Peninsula RaUway 

r 1 On ~ ~ l t ~~ ~t o 

~ 2 On 23rd MareA.. 1939.-1&t o1aes for two l ·r8preeeDtatives. 

1 1st class Card Pass. 

Nil. 

The 'North Western Uailwtl,Y pass was issued to enable the firm to 
supervise their railway out·agencies. The other passes were given to 
enable the representatives of the firm to interview the railway administra-
tions in connection with development of traffic to Kashmir. 
There has been a considerable increase in the rail·cum·road passengers 

during recent years. 

~u  JIIO& LoaaYjTuNsPOBT BJrl'W'B!I!f J.unri:7 AND SBINAOkB, ETO; 

'7. Mr. Muhammad Ashar Ali: Will the Honourable Member for Com-
munioations please state if it is a fact that the charges for lorry. tranaport 
between Jammu and Srinagar and between 'Rawalpindi and Srinagar and 
back by priva1ie lorries are much leS8 than paid through the Rail cum Road 
tlchetne to Me8sn. N. D. RadhaKrishan and Company? 

The Honourable Sir Andrew Oloy: I believe that the charges levied by 
private ownel'9 'are, ·generaHy speaking, iower than those· cbarged by 
Messrs. BOOha Kriahan apd Co" but the ,.;h.ges lel'led. ;b, 1dte ably ,other 
Qrgarused service are highe,r, I. un 8l ~n  that, prior to the .intcoduotion 
of the rail-cum-road return ilii e~  the pripes charged by. priV.M lorry 
~ ne  were on i e ~ 1a.igher than theyar. ,at ,present. . 

¥05Ol"OLY BlOYD m l ~ ~ 1MJ,..-JiLo.t.D 1lImu:m By,lr&IIalll. N. ,]j). 
a..ns... K_ ... "DioNa. 

68. ](r. Muhammad Ashar All: Is t~e Hono~ le Member for Oo~
munioltttions prepared to modifytbe urMlipoly ebJoyed in respect of RaIl· 
cum Road tickets .by 'Messrs. N. <D. Radha Krishan and Sons to en ~le 
C1be Mnefit of this eehemeto be Mun-ed byalHhe lorry tl'8n8p'Ot'tcompame'8 
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plying their vehicles between ,BawalpiDdi, Srinagar and Jammu Tawi,! 
1f not. are Government prepared to diacontinu8 the present monopoly and 
let the motor transport firma deal direct. with vi!litors to Kashmir? 

The Honourable Sir .AD4rlw 010117: The n ~  to both parts of the 
question is in the negative; but it should be added that visitors aM at 
liberty to deal directly with any motor transport firm. 

1I0lfH SPDT 0Jr .. VISIT 1Imu." ADVBBTISlDIBNTS. 

69. Ill. Muhammad AIh&r All: Will the Honou~ le the CommuWca-
tions Member be pleased to lay a statement on the table for the years 1985, 
1Q86, 1937, 1988 and 1989 showing the amounts paid by Government to 
Inaian and foreign newspapers and periodicals containing VISIT INDIA 
advertisements regarding facilities for travel on behalf of Messrs. Thomas 
Cook and Company or containing their name and address? 

The HoDOurable au ~ n Olo  I understand that the expenditure 
of the Central Publicity Bureau  in connection with the publication, in 
Australian and New Zealand papers, of the advertisements referred to 
was: 

Ra. 

1936-36 3,600 

1936-87 . 8,900 
18a7-88 3,800 

1988-39 2,000 

11189·40 2,000 

Meurs. Thomas Cook and Son, Limited, are mentioned in these adver-
~i e nt  ,S they are the agents of the Central  Publicity Bureau in theBe 
two countnes. 

Government have no information of the amounts spent under this head 
during the years II!entioned either by the London or by the New York 
Bureau, and are not aware if such advertisements published in countries 
other than Australia or New Zealand make mention of this firm or their 
address. 

RB-OBOAmSATIOlf OJ' THB CDTJLAL PuBLICITY BUBBAU. 

&0. Ill. Muhammad AllllrAl1: Will the Honourable the Communica-
tions. ~e e  be pleased to state if he is e~ e  to organise the Central 
PubliCIty Bureau on the scalel -of the Itaban, Japa.nese, Netherlands, 
South African and other Official Traveller'. Information Bureaus and let 
this Bureau organise conducted tours in and outside India? Do Govern-
.meat consider that in timee of war this t'eorganised Bureau will be in • 
position to offer good inalulive contiueted tours to the lndiaDl in India? 

I, .'; ri ~  ; 

'l"bI BOIlO1U'&ble Sir ADdrew Olow! ~~e n ~nt have no luch propOial 
under consideration. As -regards the second part of the question .. condllct.eli 
tours, are arranged by tourist aK8nts 80DG by individual railways IUld DO 
further organisation appears to be necessary. 



UNSTARllED QOBSTIONB AND ANSWERS 

~8l O O  StiSOlf TwKBTSON THE NOBTJI WBS'l'BBlf RAILWAY. 

61. Mr. SU1'JYa Jt11JD&r 80m: Will the :B:onourableMember for Railways 
please state: 

(a) the rate of fare charged for monthly season tickets ~n the N?rth 
Western Railway for each class of accommodatlOn proVlded 
on that Railway; . 

(b) the rate of fare charged for the railway-servants monthly season 
tickets on that Railway for those classes; and 

(c) the reasODS for the difference in fares, if any, for those two kinds 
of season tickets? 

The Honourable Sir Andrew O1ow: (a) Twenty.four single journey fares 
for all classes of tickets. 

(b) Six single journey fares, for all classes of tickets_ 

(c) The lower charge levied is a concession to railway servants to help 
them in ~ou ne  to and from their work. 

MONTHLY SBABON T!CUTS ISSUED IN THE l>BLB:I DIvISION OJ' THB Ncmu 
WBSTJIBN RAILWAY. 

52. JIr. Surna Kumar 80m: Will the Honourable Member for Railw8.J'l 
pl£'as" state: 

(a) the average number of monthly seasOn' tickets issuea to the 
travelling public in the Delhi Division on the North Western 
Railway; 

(b) the monthly income from those tickets; 

(e) the. average number of -railway liervanb monthly -season ticketl 
issued in that Division on that Railway;. 

(ei) the monthly revenue received ~  raU,!a,."rvalttsmrihoae 
tickets; and .' . 

(e) the loss in revenues from railway serva.nts for thole tickets, if 
any, eomparing with the profits from the pul>li6? 

'!'he HODOurable Sir Andrew Olow: (8) 1.852. 

(b) Rs. 4.002. 

(c) 218. 

(d) Rs. 201. 
(e) It is impossible to compute the profit or loss a.s no individual trains 

are run for these railway servants and it ce.nnot b&flsSQmid that they 'Would 
continue to travel by train if the concessions were withheld. . 

GlvIRGoJ' CoNTJU.0T8 J'OB VBNDING FaUlT8, BTO., IN THE DJILHI DIVIsION OJ' 

TIIB NORTH WlI8'l'BBN RA.ILwAr. 

18. Mr. Surn_ Jtumar8om: Will the Honourablg;M;ember for Railway. 
le~ e atate: .  . 

(a) whether it is a fQet that contraets for vending' fruits and other 
dry artieles are given on eommunal . eonsideratJion in Delhi 
Division on the North Western Railway; 
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(b) ......... rtt .. ,.fllet that ·the eadtllllt-tar V8nUag Ifnm.t ,a., at 
BaharanpQr is at present held by a Muhammadan,; ap.d 

~ ,. . •  . • &' • ., 

(c) whether it is a fact that  that contract at Saharanp ... ,is 00 be 
given for the next year to both communities (BJndu and 
MUhammadali): if 80, how far it ia COD"Siatent with the policy 
laid liown 'by the Railway Boart!? ' 

'!'he BoDourable Sir .Andrew 01011: <_) No. 
(b) Yes. 

(e) I uDderetand the question of dividing tbe contract on a communal 
basis is not under consideration. The last part of the que"ion does not, 
ttereiore. arise. 
l". =, 
CoJlPLAINTS AOAINS'r T.BII CONTRACTORS !'OB VlDNDINO FRUITS, Bro., AT mil 

.L.A.B:ou lUILWAT STATIOII'. 

, .16. ». 811rJ1. Kumar 80m: Will the Honourable Member for Railways 
please lay on the table of the House a statement of the complaints received 
from the travelling public against the contractors for vending uit~ 

'Wee\s -cigarette8, namkee"" 'etc., at the Lahore railway station on the 
North Western Railway during r9S8 and 1989 along with the action taken 
j;bereon? If DO aoti.QD has been taken. the ~e on  .. .,.? . 
fte Konoarabl, Sir .&ndrewOlow: Governm.ent have received . .no com-

plaints and no case, then>fore, has arisen for taking !lction. I Hm. however, 
aakingthe General Manager if well-grounded complainti\ have been 
numerous in this period. and if so, what action was taken upon them. 

UwBBB ~8 ClRAltaBD ,BY M.as.SPBNC8B JUfD OoMP .... T, 'LniITED, 
AT 'BIll lULm: R.uIlW U' S'N.t'Imr. 

I •• ar .• .",.. _ SeIIl: Will the Hcmounible 'M'eIilber for Jtailways 
please state: 

(a) whether itle a fact '!bat the prices charged by Messrs. Spencer 
and Company ,Ltd., Refreshment Contractors at Delhi, North 
Western Railway, are hi ~ ~ n the pl'iceIJ current in Belhi 
market; 

(b) the reasons for such charges; and 

(c) the reasons for not taking any action under the e ent e~  India 
Act? . 

: , 

, De BoDOllla,* ~ OIow: (a) &ad (b). I81D not in~ euio  

of the prices h ~  but 8m WiUllng to accept it from ~e lilOllOW'8ble 
Member that the rates for refreshments supplied for consumption by 
't*s1ioaen i~ the e e~ 'l'OOUl :d6Je ''farious amenities ,are. <p.niBd 
may not be identical"iotb4lDOIe ,lit ."hidatlbe .atticles could be secured in a 
market. But if the Honourable Member .ca!l l ni~ ~ l o ti ul~  agJ,cles 
told to {be tuket\ "away -at' iprices which Ilte' iiihlMiltus1iy 'ill teWeSI • bf ~ 8e 
prevailing in shops of similar character in Delhi, the attention of1fli1! iIltho-
~ •• i ~ .QODoern.ed. will be drawn to tb,tmatts. -:1';' l' 
(c) llotOlJQ8e)h .. ui 8n~Cll 8 h ~tion ." ~  "', 



UNSTARREDlQtJBM'I.X .. AND, AiNSWERS 'Iii 

T.t.BI.I'I'· &as. 01' AarloI.II8 .dD FoomntTW,' EIN:;"T OBB'I'Am RAm_f 
STATION& 05 mnt,NOBl'If WBS'l'IIBlIr .A:lID EAltT' ~ R.ULWA.Y8. 

. 68."" S."".Kumar .... u Will the Hfmourable: lIeta16er'fOl" :Railways 
please ~ the tariff rate. of article., foodttuff, etc:, sold •• sttation. on the 
North Westem and East India. Baihvays. within the civil distriots of 
Delhi, Meerut and 8aharanpa.r, ~he with tb& iariff rates of those 
articles within the market. of those civil msmctiB aM atMe the reasons for 
the differences in rates, if any? 

The Honourable Sir Andrew mow: I relZt'et that I csnnot set on foot 
the inquirills that would be necessary to secure a comparison of the kind 
desired by the Honourable Member. As vendors are numerous and prices 
are constantl.Y changing, it would inv.olve a. large amount of labour and cost 
to secure all the particulars for any selected period. I have. however, 
explained on more. than one occasion in the Aue!nbly thai· .t88 withln a 
station cannot be kept at levels identical with those outside and would refer 
the Honourable Member to my remarks on page 196 of the Debates for 8th 
February, 1940. 

CoURT INSPECTORS ON THE NOBTH WIIS'l"IDBN RAlLWA.Y. 

61. Kr. Suryya Kumar 80m: Will the Honourable Member for Railways 
please refer to paragraph 12 of the N:orth WeaiIIIm Bail",.,; Commetcial 

~u  1985. and state: 

(a) the number of posts of Court Inspectors on the 17th June, 1989 
and, their distribution in the Division,; 

(b) the scales of pay of those posts; 

(c) the method of recruitment; and 

(d) the qualifie&tione or criterion required fOr those posts? 

The BODourabl1 IIr ... 41.91 mow: I have called for information and 
will lay a reply on the table of the House in due course. 

B:BvIsION OF TlI'E CODB ON E8'tABLIS'lDIBNT MA.'1"l'ElIB ON &rA.ft RA.n;WAYS. 

158. Kr. Suryya Kumar 80m: Will the Honourable Member for Railways 
l~ 8e state the approximate date. by which the revisiOQ of the Codes on 
eRtablishment matters be completed? 

The HoDOUDoble Sir A.ndrew 010w: The State Rallway Establishment 
Code was isaued in February. 1938. All the copies of the Code available 
with the Central PublicatioQ . .Bu.nch having been sold out, it .has beoome 
llecessary to issue a reprint. Advantage has been taken of this opportunity 
to revise the Code·in a In.annerth&t would mab it more useful and authori-
tative. The revised State Raj).way t8 li h entCo ~ will be iuued in 
two parts. Part I will conttloig the Fundamental, the Supplementary and 
other rules which, are common to the Railway and· other Department, of 
~ e Government of India. ~ t JJ will oont,BiJ:dhe ~ rules whlcla are I*lulia.r 
to the Railwav Department. Part II of the revised Code is expectecL to. be 
lcadyenrlier 'than Part I and to be. issued l ~ ~h  ~ t o e  of 
this year. 'I'he revision of PIIJ;:t. I w1l1 be taken up ImmedIately after Part 
nba .. ~  i __ ~ 
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~ FluD .oB R11I.U ~  RBauLU'IOl!f8 QOVDlIrING EsuaLISBlID'i 
,lU'l"RM OJ' Bl1BOBDINA'1!JII!I Olf Sw.u ,Ran.w,U8. 

lB. 1Ir. 8111J7a Kumar 80m: Will the HODOurablellemberfor Bailwaya 
please state the prices fixed by the General Managers; Eastern Bengal, E_ 
Indian, GrMt ~ n Peninsula and N:orth Western Railways for the ruleI 
and regulatiooa gpveming the e!Jtabliahment matters of the suborcliDate 
non-gazetted services and from where they can be had? 

fte Honourable Sir Andrew Olow: I have called for information and 
will l~  a reply on the table of the House i~ due course. 

CliN'1'RAL 
!jti .... :!; 

GOVERNMENT APPROPRIATION 
FINANCE ACCOUNTS. 

ACCOUNTS AND 

~ l  

'l'he lIoDoarUle Sir Jeremy BatllDaD (Finance Member): Sir, I lay on 
the table a oopy* each of: 

(1) the Central Government Appropriation Accounts (Civil)  1988-89 
and the Audit Report 1940; and 

(2) the Central, Government Finance Accounts, 1938-89 and the 
Audit Report 1940. , 

t' 

Dr. 8ir Zlallddila Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): May I ask whether these will be circulated amongst 
the, Members of t,Qe 'Assembly? 

1Ir. Prulden\ (The Honourable Sir Abdur Rahim): The Chair under-
stands they will be circulated. 

DEMANDS FOR SUPPLEMENTARY GRANTS-RAILWAYS. 

DBlLUI'D No. 6A.-WOB.KINO ~l Ho  OJ' SnUCTURAL 

WORKS. 

JIz. B ••• Stalg (Financial Commissioner, Railways): Sir, 1 beg to 
move:. 

"That a BupPltlmentary 8um Dot ell:ceeding R •• "18,65,OOO be granted to 'the Gover-
nor General in Council to defray the charges which will come in course of payment 
during the year endinl!; 31st March, 1940, in re.pect of 'Working ElI:penle_Main-
tenance of Structural Worke' ... 

In moving this ancl the other supplementary demands that fohow' it, I 
would venture to remind the House that they have all been scrutinised and 
approved by its representatives in the Standing Finance Committee. on 
Railways, to whom I have made available all tiie information at my dis-
tJOsal. The causes giving riBe to the. e n ~ ~ ie t~ in~ te  in ~he 
footnotes to the Demands and fuller informatIOn IS supplied 10 the memo-
randa submitted to the Standing Finance Committee regarding the'Revi'-
sed Estimates for 1989-40 under each head and in the general memo-
randum on the e~ n  Nos. 6-A to 6-H regarding the ordinary working 
expenses of the raIlways. These documentB have been made available to 
Members with the budget papers. ' 

*N ot printed in theN Debate.. Copi .. bave been placed in the' i ~  df D. 
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The present demand under head 6-A arises mainly from two caUles, 
(a) unforeseen expenditure due to floods or river erosion, and (b) additional 
maintenance charges relating, particularly to the track. In regard to the 
former we had some repairs to the Aie river bridge on the Eastern Bengal 
Railway between Lalmonirhat and Amingaon, unexpectedly thrown for-
ward from last year, and further flood damages had to be made good on this 
railway after July 1939. Heavy river erosion at Sarisabari in the Mymen-
singh district involved us in Rs. It lakhs for ghat shifting, and in re-
building the abutments of and regirdering a bridge over the Sealdah Canal 
we spent It lakhs. The East Indian Railway have had to face heavy 
unforeseen expenditure of about three lakhs on river training works at 
Balawali near Hardwar. 

In regard to the maintenance of track, I would remmd Honourable 
Members of the remarks of the Pacific Locomotive Committee. After 
examining certain figures of maintenance expenditure they found that mate-
rial economies had been secured without curtailment o e ~u e  on 
what was really eElSential for the safe operation of traffic,· but they felt 
that in some instances this curtailment had been carried too far and they 
reminded us that deterioration in the general condition of the ,perm8II.ent 
way increases with time and may well result in an ultimate increase in the 
cost of remedial measures. We have not allowed these remarks to pass 
unnoticed and action taken in the light of them is reflected in the addi-
tional sums which are now required for maintenance on the East Indian 
.ttailway and the Great Indian Peninsula Railway,,\- Sir, I move. 

Kr. President (The Honourable Sir Abdur Rahim}: Motion moved: 

"That a supplementary Bum not exceeding RI. 18,65,000 b. ~ k.i"14le' Gover· 
nor General in Council to defray the charges which will come in cow of payment 
duriD& the year endini alat March, 1940, in retlpect of 'Working Expenaea-Main· 
tenance of Structural W()rk.'." 

Sir Muhammad Yamin Xhan (Agra Division: Muhammadan Rural): 
Sir, I fully appreciate the explanation which the Honourable Member who 
has moved this demand for a supplementary grant has given, and' I am 
conscious of the fact that the members of the Standing Finance  Committee 
went through all the details of the supplementary grants. BUt what we 
arc faced with today by the motions before us is that they in all amount 
to one crore and a half. It was pointed out in this House last year that 
the departments should be very careful in framing their budgets so as not to 
come up  here with demands for supplementary grants unless they ran up 
to a few thousands or to a few lakhs, but we have now before us a total 
demand amounting to about 11 crores, e.nd that shows that the depart· 
ments have not been careful in framing their budget . 

Slr Abdul B.al1m Ghumavt (Dacca cum Mymensingh: Muhammadan 
. Rural): 11 orore demand is not;for a particular item. . 

Slr Muhammad YamiD Dan: My friend has not been listening to what 
,J. was saying. I said that all the demands on the paper put together 
amount to about Ii crores, Bnd if the departments leave out such big sums 
so as to come out before this House with such huge demands for sup-
plementary grants at the end of the ~e  .it ~ho ~ t h ~ ~he  ~ e not bee? 
pAying proper atte.ntion when'ffMlllng ,t.helr budget pl'OJ:?Oaals; I don t 

, , . ~ 
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[Sir Muhammad YUDin Khan.] 
...... thU the HOUle ehouldrejeat any of these demands, but all that 1 
ask is that the departmente ~oul  be careful to anticipate their require-
ments in fNming their budget 80 that we may not be faced with these 
big supplementary demands every year. We had rejected a few demands 
last year ~ u e they were very heavy, and with that experience the 
departmenta shQuld have been more cu-eful. but, evidently, th_y were not, 
with the result that ~ are today faced with these huge demands for 
Rupplementary grants. I hope. Sir, in the coming years we will not be 
faeed with such huge demands and there will be no need for us to vote 
down the prop06als. 

Sir Abdul Balim Qhumav1: Sir, I support this motion. My friend. 
Sir 'Muhammad Yamin Khan. did not properly listen to the Honourable 
the Mover of this motion, I think .  .  .  . 

8tr M1dIammad YamlD JD:I.a: I said I had listened to him and also 
appreciated his remarks. 

Sir Abdul B&Um CJ.bum&vi: If he had appreciated the remarks of the 
Mover, my friend would not ha\'e made the speech that he had done. 
My friend said that it was atrocious that the Railway Board should come 
forward with a demand for Ii orares 

JIl. MvblJllmad _.uman (Patna and Chota Nagpur cum Orissa: 
Muhammada.n): Be did not say that. 

8Ir Abdul BaUm Ghuaan: He said it was B very big demand. and he 
Idso said that he had pointed out last year that the departments should be 
more careful in framing their budget proposals so that they might not 
come up here with demands for huge supplementary sums like this. May 
I ask my friend what are the three items for which this particular grant 
is asked for? The fint is for the Eastern Bengal Railway. My friend 
has evidently no experience of the Eastern Bengal Railway .  . 

Sir MvlalJllmtd Yamin DIa: The Honourable Member is referring to 
only the demand for Re. 18,00,000. 

Mr. Praid .. , (The Honourable Sir Abdur Rahim): 'MIat is tpe one 
under on~i e tion  

Sir AlJdul Ballm CIlauaaavt: That is the one you have opposed. 

Sir Kuhammad YamlD Khan: I did not oppoee it. 

Sbo .Abdul Ballm GhUDllli: Yourremadts are ~ lt ount to oppoAi-
tiol'l. The Budget was framed in October, 1988, for tpe yea.r 1989-40. 
llow could the FAlBtem Bengal RailwaYPfOplultly, that there wOlild' be 8 
b»gf! )load i.n August of ~ when, they ~e  their Budget in Oetlober, 
11188"? They have given I&n aq<lO\1Ilt oftw reaeon. fe. the acWitional 
grant . ". .  . 

Dr. Sk, "_dAta· A'mad l ni~ P .. vinoea SoutMm :ailfiaionl: 1"'-
hamm.dan Rural): Where is that account given, on what page? 



Sir Abela! BlUm CJhumavt: It is on the first page. 

JII. Muhemmad •• umau.: Is that the first ftood in 1989 on the Eastern 
Be.l Railway? 

Sir Abela! B&lim GhUluvt: The ftood took pla.ce in 1989, and the 
Eastern Bengal Railway could never have anticipated it or taken it into 
account in October. 1938, when they framed their budget . 

. Sir Muhammad Yamin Khan: Why not? 

Dr. Sir Zlauddin Ahmad: Will you pleaae read 

lIIr. President (The Honourable Sir Abdur Rahim): Let the H~nou le 

Member put his case in his own way. 

Sir Abelul BaUm CJhuznavi: The Eastern Bengal Railway, as I said, 
could Dot have foreseen the floods which necessitated extensive repairs 
to certain bridges. 
Thtl next item then refers to the East Indian Railway. For that also 

the explanation is given in this small pamphlet on page 1, that is to say, 
extension of certain river training works. repairs to bridges, and to station 
and workshop buildings and so on. 

Then COWtlS item (c) regarding the Great Indian Peninsula Railway, and 
1iR the Honourable the Mover has pointed out, certain improvements were 
neglected which had to be carried out according to the recommendations of 
the Pacific Locomotive Committee. 'rhat Report came very late. Sir, I 
fmppClrt this motion. 

Dr. Sir Zlauddin Ahmad: Sir, I am tUraid that mv friend, Sir Abdul 
Hlllim Ghuznavi, misunderstood the remarks made by my friend, Sir 
Muhammad Yamin Khan. He first made his general observations and 
said that it was rather unfair for the Financial Commissioner to come for" 
ward here to ask for a supplementary demand amounting to 1·58 crores. 
It is a big amount and he has adopted the same method which we con-
demned last year. Now, coming to the particular item before us, I said 
last time that the permission of the Finance Committee was obtained in 
the same manner as the King of Zululand used to do. My friend, Sir 
Abdul Ralim, said 'no, it was not correct' and that Mr. James will never 
~llo  any such thing. At page 88 of the Finance Committee's Report 
in connection with this particular item, it is stated here: 
"In connection with the mcreasoo expenditure anticipated under thi. bead in 

the current year and the next, the Chairman drew attention to the recommendation.-
of the Pacific Locomotive Enquiry Committee regarding the manufacture of Railway 
track." , 

Now, I have got the Report of the Locomotive Pacific Inquiry Com-
mittee, and I should be glad if Mr. James would point out to what 8:XSctJ.y 
reference is made and on what pages? I me&n the mnnofacilUre of 
Railway track, Rnd what particular amount of money is provided for this 
purpose, becaus£> manufacture of il ~  track is a very big item, n~  
certainly, it cann,ot be brought forward m 8. IfIlpplementary demand. ThIS 
i. an important ileue and it ought to be raised on the floor of the Houle ..,., 
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[Dr. Sir Ziauddin Ahmad.] !, 

80 that we may be able to discuss the policy by a cut motion. I am 
qlU>ting from the Proceedings of the Meetings of the, Standing .. Finance 
Committee for Railways of the 30th and 31st January, 1940, page 88. 

fte BOD01Uable Sir .Andrew 010w (Member for Raij"",ys iaudOom-
munications): I un e t~  that "manufacture" is a misprint for "main-
tenance". 

Dr. Sir Zii.uddln Ahmad: It is rather a very big misprint. Let us 
assume that this mistake has been committed and it is really the word 
maintenance instead of the word manufacture. When we take this parti-
cular item, the Pacmc Locomotive Enquiry Committee's report regarding 
the maintenance of railway track, we know that on this question of main-
tenance of railway track the Committee raised a very important issue and 
this matte should have come on the occasion of the ordinary budget. I 
would have moved a cut motion to discuss the policy underlying this 
particular report, but to bring it up under a supplementary grant is really 
to deprive us of the privilege which we have as Members of this House, 
i.e., to discuss the report of the Pacific Enquiry Committee's report, and 
now the only thing left to me is this, say Yes or No. I submit that we 
are not fairly treated because the right that we possess of discussing the 
policy has been denied to us by bringing it up under a u le ent ~  

grant. I submit when we begin to take action OIl the Locomotive Com-
mittee's Report about the maintenance of railway track, the question is a 
very important one and the few lakhs of rupees asked for in this supple-
mentary grant. will not suffice to give effect to the recommendations of the 
Pacific Locomotive Committee. It requires an investigation of the entire 
problem about track. You have to find ouf in what way the velocity, the 
powers of the engine, the machinery, the track are connected together, and 
I do not know how by spending a few lakhs under this supplementary 
gnwt the problem of the maintenance of track as visualised in the Pacific 
Locomotive Committee's report can be solved. 1£ you require this money 
for the repair of a certain track I do not mind, but when you say that you 
are going to take action according to the recommendations of this parti-
cular report, then certainly I have got a right to raise the issue whether 
this small amount will suffice to give effect to the recommendations of the 
Committee. You must take it seriously and try to evolve a policy and 
work out all thil details, what particular tracks require to be modified and 
in what particular manner, but to ~o u e thie in this particular manner 
and shut our mouths from speaking on this big issue is unfair to the Mem-
bers of this House. It is quite possible that a certain portion of the track 
may have gone wrong on account of heavy raina or 1l00ds,-I agree, but, 
certainly, I do desire as a Member of the House that some more indication 
should be given to me. I am not satisfied with these few remarks men-
tioned  here iD this pamphlet. ThissaYI: 

":a.b1DldiDg abetment. and re-girderiug of a caoal bridge, repaira' thrown for-
ward ~thi  year from ~ to a large i le ~t feI?-to .oea:WD banb 
and f!'Il1de-bundl, and ahlftlJ1.g of a. gbat a.nd a ghat tiDe O'WlDg to erallOll by the 
river." 

There 'isno mention of what. i. that ghat, what particular banks wet'e 
aftected by 600da'. Tbil riport gi.es detail. in· the lame maDDer' as •. 
o n ~ te gave an answer in his examination hall on history. He was 
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asked, "Who is Chegiz Khan?" The candidate replied, "Be was the 
son of his father. He was born on the date destined by God. He did 
oertain things and he died on the date God fixed for him." Without 
giving more details about the expenditure, my Honourable friend asks us 
to vote, and I l:Iubmit that he should not treat us in the way in which the 
King of Zululand did, but should give us figures. Don't say, II please 
vote blindly". The only argument that my Honourable friend has given 
is that this thing had been thoroughly examined by the St,anding Finance 
Committee. I haye got the report of the Standing Finance Committee 
and this is the report. I do not know who examined it. Perhaps the 
Chairman must have examined it and the Chairman himself may have 
scrutinised the whole thing on behalf of the Standing Finance Committee. 
He has examined the thing himself. he has made up the minds of the 
Standing Finance Committee and now he makes up our mind on behalf 
of the Standing Finance Committee and the Legislature. The present 
position is exceedingly anomalous and now we are required to give our 
votes to an expenditure which has alread} been incurred. It is not an 
expenditure which may be incurred so that we may say No a.nd the money 
may be saved. But here. in this case. the money has already been spent 
and we have no alternative but to vote for the whole amount. I admit 
my Honourable friend has sntisfied the Standing Finance Committee by 
s8.ving "I have satisfied myself, so please vote for it." After having got 
the vote of the Stall diu!:!' Finance Committee, he comes here and says, "I 
satisfied myself on beh,/\lf of the Standing Finance Committee. So, please 
vote for the grant". The whole t.hing is really a misnomer and I am not 
very happy about the way in which these supplementary grants are asked 
for. Moreover, it is not a trivial amount, it is a substantial sum, and 
though I agree with my HonourablE' friend, Sir Abdul Halim Ghuznavi, 
that there are certain expenditures which could not be foreseen like floods. 
yet at the same time all these it.ems of one crore and 53 lakhs do not come 
under that category. Therefore. I do beseech the Government of India 
that they ought to lay before us facts which may enabJ,e us to form an 
intelligent opinion and give honest votes. 

Some Honourable Kemberl: Let the question be now put. 

The HonOU1'&ble Sir Andrew Olow: Sir, the Honourable Dootor is 
hard to please. In previous Sessions .  .  .  . 

Dr. Sir ZiauddiD. Ahmad: I am alwa.ys influenced by good reasons. 

The _ Honourable Sir Andrew .Olow: In previous Bessions it was the 
custom to put these demands before the House without any speech, and 
the House, knowing that it clin rely on the Standing ,ll'inance Committee, 
normally passed them without discu;ssion. This morning the Financial 
Commissioner, in an endeavour to glve fuller information, made an ,8Jt-
planatory statement, n~ Dr. ~ Ziauddin ~  ~o l in  now that 
he is not given enough lDformatlOn. Mr. St&g mentlOned, for example, 
where the river erosion had taken place, he stated whioh is the oanal 
bridge over which rebuilding a.butments and regirdering had to be under-
taken, he said where certain river training works had actually been done .. 

o 
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I am willing to admit that the to~l sum asked for is, regarded in 
isolation, a wge sum,but I think Honourable Members will recollect 
how lar,e· the railway budget is. They will see that the estimatin« is 
done to a very small percentage of error indeed. When you have a sum 
of a crore and more it sounds enormous, as Sir Muhammad ,Yamin Khan 
says; but when you remember that that is on a total of oVer 60 crores 
and when you remember the enormous number of unexpected events that 
eouId  occur, I do not think the Financial Commissioner can be accused 
of incorrect budgeting. Clearly, if we were to follow the suggestion made 
and budget 80 as to avoid supplementary g-rsnts. we should have budf!eted 
for a large sum on which we would always have very substantial savings. 
We would have to say. "Now there may be R fl'lOd in Madras this year 
and, therefore. we provide for a flood in Madras. We may have a bridge 
collapse o$g to an accident or something else on the North Western 
Railway aria, therefore, we will put in 20 or 80 lakhs for that". In that 
~  the budget would reach staggering figures, and, of course, there 
would be large savings. On some of the other grants there are savings 
and if we were to adopt Sir Muhammad Yamin Khan's suggestion of not 
splitting up demands into various grants but putting them all in one 
grant only, the sum asked for would always be considerably ~e  

I suggest that this method of budgeting for what We ~ regard 8S 
reasonably certain requirements and asking for a supplewentary grant 
later for contingencies gives the Assembly in e e~t a far greater control 
than it would otherwise have, and it is at the instance of a Committee of 
the Assembly that we have introduced, for example, in Open Line Works, 
the system of putting down a large sum for probable savings, so that if 
we were to carry out all the workFi of which they have in theory approved, 
we should always have to come for a substantial supplmentary grant. 
For example, in the present 'year's budget, if we are to carry out all 
the works for which we have made provision, we should have to come 
next year and ~  for a 8upplementary grant of two crores as that repre-
sents the approximate deduction made for probable savings. 

Sir Ziauddin Ahmad complained that the present method has deprived 
the Assembly of an opportunity of discussing the question of improving 
the track in accordance with the recommendations of the Pacific Loco-
motive Committee. I quite agree that the sum we have provided is 
inadequate for that purpose but it is not the final payment and it was 
open to him, quite apart from his opportunity of moving a cut motion 
on this supplementary grant, to raise the whole question of policy in 
the budget debate. Actually, I am told, that the policy of giving effect 
to the recommendations will, during the next few years, ~ an extra 
four lakhs on the East Indian Railway alone. I hope that the House 
wlll feel that they can trust the Standing F'mance Committee to go into 
these matters and will not feel it necessary to go into suchsn1all matters 
8S where er08ion has taken place or where a bridge has had to be 
strengthened before agreeing to this demand. 

10'. PreIlIlellt (The Honourable Sir Abdur Rahim):· The (lueation ia: 
"That. a Bupplementary BUID not exceeding Re. 18,65,000' be panted to the Gover· 

\\or General in Council to e ~  the cbarges whicb wiD COIIIle in courlle of payment 
during tbe year endinl!: 31st Mareh, 1940, in rMpect of 'Working ~ i  

teDllnQ of Stl'llctural Worka'." 

The motion was adopted. 
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DEMAND No. 6-B-WORKING EUBNSBs--MAINTBNANOB AND SUPPLY or 

LoCOMOTXYE POWER. . 

1Ir. B. -X. Staig: Sir, I move: 
"That a aupplementary aum not exceeding Rs. 42,00,000 be granted to thf: 

Govl'l1"llnr Ollnflml in Coun"il tn nAfrBV thll chBrl1;A. which "';11 ""'rnA in enur ..... nf pay-
ment during the year ending 31st March, 1940, in reapect of 'Working Expena_ 
Maintenance and Supply of Locomotive Power'." 

Sir, it is under this head that the bulk of the total of the supple-
mentary demands, to which my friend, Sir Muhammad Yamin Khan, 
alluded, falls. In his budget speech the Honourable the Communica-
tions Member stated that we expect a surplus this year of 8·61 crores 
instead of 2·18 crores originally budgeted for. Our groBS traffic receipts 
are estimated now at 97'80 crores against the budget estimate of 94·75_ 
Of the increase, 30 lakhs is attributable to the increases in fares 
and freight but the balance-about 2i o e 8 ~e  from 
additional traffic. To earn this we have naturallv t,o incur additional 
expenditure and this head of account-6B-is the head under which the 
~ e  portion of that expenditure is debited. The general causes of 
l e ~  are four: (a) more coal consumed; (b) heavier payments on account 
of ~el ht on e u~nt on. t.he greater quantity of coal carried;. (c) heavier 
repaIrs to locomotIves ansIDg amongst other causes from increased traffic 
and (d) the general rise in the price of materials for repairs which has been 
greatly accentuated by the outbreak of war. Sir, I move. 

Kr. Prealdent (The Honourable Sir Abdur Rahim): Motion moved: 
"That u supplementary sum not exceeding Rs.. ~  be. granted to the 

Goyernor General in Council to defray the charge8 whlCh WIll come In course of pay-
ment during the year ending 31st !darch, ~  in respect of o ~  Expense6-
Maintenance aud Supply of Locomotlve Power. 

Kr. Muhammad Nauman: Sir, I rise to support this motion and I 
take this opportunity of appreciating the very good speech that the 
Honourable Sir Andrew Clow made. He was absolutely right in saying 
that the House ought to be thankful to the Goyernment for having 
budgeted on usual circumstances and without proyidinj for unforeseen 
incidents which compelled them to come forward with further demands_ 
This shows that the budget was made on the most conservative lines, 
and that economy was the predominating idea for the. estimates on the 
entire administration of the railways. It was quite open to Government 
Members to produce an extravagant budget and say that something might 
happen and provide for all sorts of imaginary contingencies. He has not 
done that and I feel that the House has no business to have any grievance 
on that account. I hope my Honourable friends will appreciate this 
point. I think my Honourable friend, Sir Muhammad YaminKhan,was 
rather misunderstood. He had as much idea of supporting the motion t\$ 
I have. 

Coming to the estimate first take the question of the rise of prices. 
Certainly this could not have been in the mind of the Honourable Member 
at the time of the budget and it is perfectly right that the Financial 
Commissioner should have 'come with an additional dtmslld' under this 
special circumstance for this particular item. 

'('ben I want to say a few words about· the S·tandin'gPlnance CO ~ 
mittee. Something has been said to that. Of course, it. is not possible 
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for any committee at all to investigate and look into all the details of 
the accounts because Honourable Members of the House know that their 
representatives have not got the advantages of any Secretariat as the 
Members of the Government have. We oannot even put the questions on 
details which we ought to, because there is no machinery to make us 
understand things in details. The agenda is not supplied "-early enough 
to enable us to study them so carefully. Sometimes \te are busy 
otherwise and cannot find the necessary time to go into all these things 
in detail and for this purpose I would suggest to the Honourable Member 
ill charge of Railway finances to the advisability of calling the Standing 
Finance Committee more often than before and detain the members for 
longer periods. That can be the only proper prooedure. AR 11 member 
of th~ Standing Finance Committee, I can say tha.t whatever information 
we wa.nted i~ was given to us, nothing was refused to us find it we do 
not. _ for very detailed informations, the fault lies with us and with 
our own arrangements and we are responsible for it. Another thing 
stated is that the information given in this oooklet is very meagre. I 
think there can be no two opinions on that but at the same time if very 
much detailed information is provided those may be more misleading 
and then the Honourable Members may not have the time to reaa and 
understand same. Such being the case, it is the duty of the members 
of the Stanciing Finance Committee to ask for more information and if 
the Government refused those informations at all, I would be the first 
~n to oppose Government. right and left, inside and out,side the House 
for every item of demand. 

Sir Abdul B.IUm Ghuzn&vl: Mr. President, in the first place I should 
like to tell this House that my Honourable friend, Dr. Sir Ziauddin 
Ahmad, made a serious charge on the members of the Standing Finance 
Committee of neglect of duty. 

Dr. Sir Z1&uddin Ahmad: I did not. 

Sir Abdul Bal1m Ghumavl: You did in this sense that this item was 
passed without that scrutiny which was required of them. The Honour-
able the Mover of this aupplementary demand mentioned it in his speech 
as well as stated ill writing that the Standing Finance Committee for 
Railways have a8'l'eed to tht< supplementary demand. vide page 45 of 
the proceedings of their meeting. Three Muslim League Members .. 

Kr. Jlnbammld Jraumm: Refer to the whole House. There is no 
question of party. 

SIr Abdul BaUm GhulDav1: I am not giving way. Three of the 
Muslim League Party Members were there. .  .  . 

I AD Boaoarabl. ..mber: Are they still there? 

Mr. Prll14ent (The. Honourable Sir Abdur Rahim): The Honourable 
Member (Sir Abdul Halim Ghuznavi) has said that o et~ once. 
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. Btr Abdul B&Um Ghum&vi: They were members althe Railway 
12 N Standing Finsnee Committee, and it does not lie in the mouth 

OON. of my Honourable friend, Dr. Sir Ziauddin Ahmad, and my 
Honourable friend, Sir Muhammad Yamin Khan, now to come up and 
oppose-this demand. 

Mr. Muhammad lfauman: Who opposed it? That is a wrong impres: 
sion. 

Kr. Pruldent (The Honourable Sir Abdur Rahim): The Chair thinks 
the Honourable Member should oorrect himself; viz., that the Honourable 
Member to whom he referred has not opposed. The Honourable· Mem-
ber is referring to a demand that has already been disposed of. We ~ 

now dealing with the second demand. 

Sir Abdul Hallm Ghuznav1: It does not lie in the mouth of Dr. Sir 
Ziauddin Ahmad .  .  .  . 

Kr. Prelident (The Honourable Sir Abdur Rahim): The Honourable 
Member had better confine himself to the demand before the House. 

Sir Abdul H&l1m Ghuznavi: I am not discussing what he said; can 
I not reply to him, on one point w hie h he then made, now? 

Kr. President (The HOl ou ~ le Sir Abdur Rahim): No, unless he 
made a personal attack. 

Sir Abdul Balim Ghuznavi: A complete answer has been given to my 
Honourable friend Dr. Sir Ziauddin Ahmad, by my Honourable friend, 
Mr. Nauman. The Finance Committee Members have done their duty .. 

Mr. Muhammad lfauman: But I certainly. am responsible to my Party 
for giving all the information. 

Siz' Abdul H&l1m Ghuznavi: .. ,. and they sorutinised all this in 
the Standing l<lnance Committee and it ought to get through this House 
without long speeches. Sir, I support this motion. 

Dr. Sir Ztaudd4n Ahmad: Sir, there is one 'point to which I would 
like to draw attention under this particular demand, VIZ., that this demand. 
as pointed out in the reasons given, was due to the rise in prices of 
materials. I quite admit that from the 1st of September prices have 
gone up and that this could not be foreseen at the time of framing the 
Budget but what I would like to find out is this,-we know that a. portion 
of these replacements is paid by the Depreciation Fund and a Rortion 
by general revenues. Will you please let me know whether a portion of' 
this increased expenditure has also been debited to the account of the 
Depreciation Fund, and if not, why not-because, after all, the Deprecia' 
tioD Fund must pay a portion of the e ~n itu e in this particular case. 
r do not see that they have demanded any additional expenditure from 
the Depreciation Fund; they are debiting the whole &mount to general 
revenues, and what are the reasons? I will not make a speech with 
regard to the next demand if the reply is given by the Honourable Mem-
ber under this demand now. As regards the speech of my Honourable 
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frieDd, 8'ir Abdul Halim Gbumavi, I never out aDy redeotion against 
members of the -Committee because they are just as honourable as nly-
aelf. I have been criticising the system and will continue to cri.iciee 
the system-not individual members. So he entirely misundenflood me, 
because I have as much confidence in him as a member of the Railway 
Standing Finance Committee .... 

An Honourable Kember: He is not a member now. 

Dr. 8Jr Z1&ud.cl1n Ahmad: .. at least he had been for 15 yeats-as} am 
ooniident of m,yself. So this question does not arise. and that is the only 
~  I want to know, whether this thing was included or not. 

1Ir. B ••. Stal,: Sir, for the Honourable Member's information, I 
~ul  explain that this head covers repairs and very petty renewals-aub-
stantial renewals and replacenJents are charged to the Depreciation Fund. 

!' ~ ~ .. 

Mr. PreildeD\ (The Honourable Sir Abdur Rahim): The queatioDis: 

"That a supplementary sum 1101 exceeding Rs. 42,00.000 hI' grentt>d to the 
Governor General in Council to defray the ,·h.arges which will come in ('ourse of pay· 
ment. during the year ending 31st March, ]940. in respect of 'Working Jbpen_ 
Maintenance and Supply of Locomotive Power· ... 

The motion was adopted. 

DEMAND No. 6-C-\\'ORKING EXPENSES-MAINTENANCE OF CARRIAGE AND 

WAGON STOCK. 

Mr. B. K. Stlic: Sir, I beg to move: 
"That a supplementary lIum not exceeding Rs. 19,00,000 bt, granted to the 

GoYe1'll0r G_eral in Council to. defray the chargell which will COllII' in COU1'I!e of 
payment during the year ending 31st March, 1940, in respect of 'Working Expenaea-
Maintenance of Carriage and Wagon Stock'." 

Sir. the expenditure under this head is, .s Honourable Members will 
.ppreciate, li,.ble to be affected by the traffic carried, though not to the 
same extent a8 that under the head tj-B. I &lluded in my reme.rb 
under that head to the additional revenue we now anticipate and also 
to the increase in the price of materials. I mentioned a year ago in the 
aplaD8tory memorandum. on the Budget for 1939-40 the general situation 
in regard to rolling stock. In the period of depression commencing in 
1930 which was followed by a modest revival of traffic, rolling-stock pur-
chases were curtailed and every effort was made to meet any improve-
ment in traffic by more intensive use of existing stock. In consequence 
of this, the average age of our rolling stock has increased appreciably 
and some increase in the cost of maintenance on this aocount is inevitaole. 
This has made itself felt this year in particular on the Eastern Bengal 
and the Bombay, Baroda and Central India Railways, where it has been 
found necessary to undertake repairs considerably in excess of those COD-
templated in framing the Budget. On t.he first-named Hailway 241 broad 
puge and 68 metre gauge items of collching stock were repaired in excess of 
thO\lle contemplated by the original Budget, and it was further found necel-
aal'y to carry out very heavy and expensive repairs to jute wagons. Certain 
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further expenditure is required in the e o~t tq overtake arrears. Op th& 
Bombay, Baroda and Central India Railway, two lakhs in excess of the 
Budget prbvision tire required to repair 125 additiOnal ooachesand during 
the year ~t haa been found that one hundred and twenty cattle wagons. 
and certaIn brake-vans require repairs estimated· to cost two and a half 
lakhs. Sir, I move. i 

Kr. Pre8ldent (The Honourable Sir Abdur Rahim): Motion moved 

"That a supplementary sum not exceeding Rs. 19,00,000 be granted to the 
Governor General in Council to defray the ch&1'ltes which will come in course of 
payment during the year ending 31st March, 1940, in respect of 'Working Expenses-
Maintenance of Carriage and Wagon Stock'." 

Sir Muhammad Yamin Xhan: Sir, I wBnt some information because 
one thing has not been explained by the Honourable Member in his speech 
when he gave the details of the reasons as to why these ~u le ent  

grants are necessary. I can see from the headings which are given under 
A, B, C and D that the prices of materials have gone up high, and 
whatever mav have been due to that, of course that could not be foreseen, 
but when h~ comes to the head under E,. that; is, "repairs to a large 
number of coaching vehicles more than were originally expected", I 
cannot see whv that was not foreseen. At least some more explanation 
is required from him as to why this was not foreseen at the time the 
Budget was framed; that these coaches will require repairs, I e~n in 
number, not in the cost by the rise in price,-the point is, whether that 
was due to the meagre information given by the Agents. 

Sir Abdul Salim Ghumavil: Will you kindly read E carefuny? 

Sir Muhammad Yamin ][han: If the Honourable Member can reply 
on behalf of Government to me, I will have no objection to it if he holds 
any brief on behalf of the Government, but I am asking the Honourable 
Member, the Finance C.ommissioner, who understands more intelligently 
my remarks. I want that an explanation ought to be given to this House 
as to why these items were not foreseen at the time of the framing of 
the Budget; if they were not foreseen, whose fault it was at that time, 
and why the proper information was not given to the Finance Depart-
ment of the Railways. Was it either through the fault of the Agents 
of the different Railways, or did it come to light only when the Budget 
was framed? That explanation is really required. 

Slr Abdul H&llm Ghumavi: Sir, I asked my Honourable friend, Sir 
Muhammad Yamin Khan, to read item (e) very carefully and be said he 
did read it. I will now read to the House item (e) to show that all the 
information that he has asked for is given there. It runs: 

"Repairs to a larger number of coaching vehicles than were originally expected:" 

At the time of the Budget they never expected these repairs. 

Sir Muhammad yamin Khan: Why? That is what I am asking. 

fMr AbdUl JI&l1m (lhumav1: The answer is that under thoa& circum-
stances they did not expect such a heavy traffic as they expeot now. 
They did not expect. an increase in the traffic which owing to the war 
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bas now taken place. -The F'lIl&Dcial Oom01i88icmer would not have sano· 
tionea those repaira then because they could not have justified the addi· 
tional expenditure which they can justify now. Thia is the o~ lete 
reply to my Honourable friend, Sir Muhammad Yamin Khan. To com-
plete item (e). 

"Rebuilding of cat.t.le _goWl and weighted brake vans, and rille ''in prices of 
materiala." 

If my Honourable friend had read the two speeches delivered by the 
Honourable Member for Communications and the Honourable the Financial 
Commissioner for Railways he would have discovered that this expendi-
ture was nece88ary. He has not studied those two  speeches. Sir, I 
support this motion . 

. ~ . 
, ,w4irr. LalchUld Kavalral (bind: Non-Muhammadan Rural): Sir, I do not 
wlnt to make a long speech on this demand. I have no quarrel with this 
8upplementary demand, nor do I '\\ish to cross my swords with any of the 
Knights here. I only wish to draw the attention of the House and of thfl 
Honourable Member for Communications and also of the Financial Com-
miuioner for Railways to the very imminent lind very emergent repairs 
that are required to be done to the coaches. It is known t() the House that 
nowadays there is a great complaint of the insecurity of carriages in the 
sense that the compartments for ladies are not secure at all. 

JIr, Preltdent (The Honourable Sir Abdur Rahim): The Honourable 
Member had better deal with the demand as it is. 

Mr. LalchaAd Kava.lra1: No details are given here to show whether a 
grant which is being asked for for repairs was necessary or not. Therefore, 
I am asking for information whether the question of those repairs which 
are pending before the General Managers and whiep have come before the 
Advisory Committees is going to be taken up or not. Many dacoities and 
robberies are taking place on the trains and the travelling public is feeling 
very nervous. 

Mr. Preslden' (The Honourable Sir Abdur Rahim): The Honouni.ble 
Member had better put down separate questions regarding that. The 
motion under discussion has nothing to do with dacoities. 

!If. LIlchaDd B'anJral: In the case of the female compartments, no 
facilities for communications haTe been provided, and I would request the 
'Honourable Member for Railways to go into that point. 

Mr. Preli4ent (The Honourable Sir Abdur Rahim): The Honourable 
Member is not in order as regards that. He must confine himself to the 
actual demand. 

JIr. LIlc!um4 Jlavalra1: How can I understand the demand-without 
t.be details? I 

Sir Abdulllallm Ghumavt: . The details are given then'. 
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lIr. LalchaDd llavalrai: I have already-.1Mid that 1· do :Rot\\>'ant to 
cross my swordR ,with the Honoumble Member. What I am submitting iB 
that Bome attention shoulc\ he given to these repairs, and· jhat:is· sufBAient 
for my purpose. 

Honourable Kembers: 'l'h(' question rna,\' now be put. 

Mr. Prea1dent (The Honourable Sir Abdur Rahim): The question i!'l: 
"That the question be now put." 

The motion was adopted. 

Mr. President (The Honourable tiir Abdur Rahim): T'he question is: 
"That a supplementary sum not exceeding Rs. 19,00,000 be lt~  to the 

Governor General in Council to defray the charges which will come in course of 
payment during the yenr ending 31st March, 1940, in respect uf 'Working ExpeWlee---, 
Maintenance of Carriage and Wagon Stock'." 

The motion was adopted. 

DEMAND No. 6 D.-WORKING EXPENSES-MAIN'!\ENANCE AND WORKlNG 

OF FERRY STEAMERS AND HARBOURS. 

Mr. B. II. Staig: Sir, I beg to move; 
"That a supplementary 8um not exceeding Rs. 1,02,000 be granted to the Governor 

General in Council to defray the charges which. will come in course of payment 
during the year ending 31st March, 1940, in respect of 'Working ExpenB88-Main-
tenance and Working of Ferry Steamers and Harbours'." 

Thif; il> U slJIall suppil'mentary demand and the reasons for it are fully 
detailed in the foot-note. The largest item for an individual railway 18 
Htl. 45,000 on the Eastern Bengal Hailway. This relates to expenditure 
inC'urred in working the Teestamukh Ghat-Bahadurabad ferry. Sir, I 
move. 

1Ir. President (The Honourable Sir Abdur Hahim): The question iR: 
"That a supplementary sum not 'exceeding RI. 1,02,000 be granted to the Governor 

Gellero.l in Council to defray the charges which· will come in coar8e of payment 
during the year ending 31st March, 1940, in respect of 'Working Expenses-YaiR-
~n n e and Working of Ferry Steamers and Harbours'." 

The motion was adopted. 

DEMAND No.6 E.-WORKING EXPENSES-EXPENSES OF TRAFFIO DEPABTMEN'I: 

1Ir. B. II. Stalg: Sir, I beg to move: 
"That a supplementary sum not exceeding &s. 3,98,000 be granted to ~e Governor 

General in Council. to defray the h e~ which Will come in course· of payment 
durmg the year endmg 31st March, 1940, m respect of 'Working e ~ e 8el 

of Traffic Department'. " . ' 

Eftr, . in the papers circulated to the House, the supplementary demand 
under this head is shown as Rs. 7,65,000. In regard to this and the three 
demands that follow, I have received yesterday certain information whieh 
causes me to modify the demands approved by the Standing Financ.e 'Com-
mittee. Happily, in each case the modification is by way of reduction. 
The total reduction is about five lakhs. Under this demand, I require now 
only Rs. 8,98,000. Thill increase over tE.e u~et is mainly due to the n~ 
area.ae in traffic tha.t has ocourred since the outbreak of war. 
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BAr _ .. -.. Yuda Daa: How have you split it up 11OW? 

, Ill. B.K. .... : You will find in the printed statement a sum of 
51 lakhs agam-t the East Indian Railway. That sum should now be reduc-
ed to Re. 1,58,000. The main individual item of increase occurs on the 
East Indian Railway, where a Rum of 1i lakhs is required lIl.ainly in oon-
nection with increased coal traffic at the dod[s. Sir. I move. , 

Mr. PnIldent (The Honourable Sir Abdur Rahim): The question iR: 
"That a aapplemeatary IUJD not exceeding RI. 3,98,000 be ~t e  to the Governor 

General in Council to defray t.he chargee which will come m cou.... of .z;yment 
d1lriDc the:lear eadin, 31st March, 1940, in reapect. of 'Working ExpeJll __ XpeDHB 
, of TrafIc: Depart.IIlaDt.. ,. 

~ l he motion was adopted . . f..AND NO.6 F.-Wowmm EXPENus-ExPBN8BS OF GBNElIAL . DBPART· 
, :., ONT8. 

JIr. B ••. SVJa: Sir, I beg t.o move: 
"That. a npplemmtary BUDl not exceeding Re. :1:,23,000 be granted to the Governor 

Gcen1 in Council to defray the chargee which will come. in ooU\'Ie of payment 
during the l..-r ending 31st ~h  1940, in Teepect of 'Workmg Expen_Expenael 
of General vepart.menta· ... 

. Sir, as in the case of the Demand under the head 6-E, I desire to 
reduce the figure approved by the. Standing Finance Committee and in· 
cluded in the printed papers presented to the House. The figure now 
required is Re. 2,28,000 instead of Rs. 2,80,000. About one lakh of this 
supplementary demand is reqIJired in respect of amounts due from two 
railways to Provincial Governments for the cost of order police on railways. 
As Honourable Members are aware. we have become liable for the coat of 
such police since the 1st April, 1987. We budget for this on information 
made available to us bv Provincial Governments and their revised estimates 
have exceeded the amounts anticipated wilen we framed our budget origi· 
nally. Of the balance of the demand, the greater portion relates to eXpen· 
diture on accident relief train medical equipment, to additional purchases 
of medical stores on the Eastern Bengal and the East Indian Railways, 
to extra nursing staff and other expenditure on the Eastern Bengal Railway 
in ~onne tion with the Majdia accident. Sir, I move. 

JIr. Pnli4ent (The Honourable Sir Abdur Rahim): Motion moved: 

"That a npplementary lum not. exceeding Re. 2,23,000 be granted to the Governor 
GeDeral in Council to defray the char... which will oame in OO ~  = 
daring the ,lear ending 31st March, 1940, in re.spect of 'WorlrinJ Ex 
of GeDeral Depart.1IIeIItI'." 

. Dr. Sir ZIa1I4dln Ahmad: ,S'ir, may I just draw attention to one parti-
cular point. In the note on page 6, the explanation given under (b) is: 
"incnraee in leave salary due to more oftlcer. proceeding on leave t.ban .... 

ariainally u;pected, increued contingent expenditure on acooaDt of rUe in pricee, 
ana lOme additional expenditure on drap ... · 

Under this note, all the things are clubbed together. We do not know 
how much money is required under each head. I should like to know parti-
cularly why more leave salary w&e necessary. Did more officers go OD 
leave on account of war conditions or were there other abnormal re88Ollli? 
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~ o~ give us some idea as to the manner the demand is split up into 
V&rl0UII lterna and the amount under each item? I want to know particu-
larly about leave salary. Why was it more? 

Mr. B ... StIig: I might first of all say that as regards the East 
Indian Railway, there was an increased provision under leave aalary of 
he. 24.000. As Honourable Members are aware, before the financial year 
ot'gins. it Ut a matter of considerable speculation what officers will go on 
leu ve. There is a1wa'ys a Jiability to modify the budget proviaion either 
UiJ or down in the course of the year as leave arrangements become crysta-
Ii/ed. 

Dr. Sil ZlauddiD. Abmad: I could appreciate if they went down on 
ac('ount of war conditions. 

JIr. B .•• Staig: I think most of the leave would have been arranged 
for and entered upon (as my own leave was) during the period before the 
war. 

The eontingent charges which the Honourable Member alluded to 
nccount for Rs. 15.000. There is also an addition.al expenditure on druiB 
on the East Indian Hailway of about Rs. 11,000. 

MI. President (The Honourable Sir Abdur Rahim): The question is: 

. 'That a supplementary Burn not exceeding Rs. 2,23,000 be granted to the Governor 
General in Council to defray the charges which will come in C01ll"88 of payment 
dl1ring the year ending 31st March, 1940, in respect of 'Working e~ e lle  
of General Departments'." 

Th(, motion was adopted. 

DEMAND No.6 G.-WORKING EXPENSES-M!sCELLANBOUS EXPENSES. 

lIr. B .•. Staig: Sir, I beg t,o move' 
"That a 8 l~ l nt  Bum not, exceeding R8. 23,05,000 be granted to the 

Governor Ge.nera in Council to dt'frav the charges which will come in course of 
payment dunng the year ending 31st March, 1940, in respect of 'Working Expen_ 
Miscellaneous Expenses'." -

f'ir. I desire to reduce the figure of Rs. 28.75,000 given in the printed 
papers and approved by the Standing Finance Committee to Rs. 28,05,000. 
The largest single item of this demand is about six lakhs for gratuities pay-
able to staff under the rulesf on retirement or to their dependants on tneir 
death. Actually, during the present year, the number of casualties or 
l'etirements has been considerably great,pr than anticipated. The Ilext 
\ l e~t item is 41 lakhs on the Eastern Bengal Railwtl.y for compensation 
payments arising out of the Majdia accident, which orcurred in April'. 1989,. 
h'imilar payments. hut on a much R,?Il11er ~ le  have. had to be made on 
the East Indian Rnd the Great Indian Pemnsula Railways. These total 
about two lakhs. Then there is a Rum of slightly over 8t lakns being 
written back from capital to revenue in respect of the RedIa colliery. 
Thifl was purchased in 1922 at a time when the price of ooal.in th~ mBt'ket 
wafl very high. But in u e u~nt years and ~o e this colliery ~  
developed to the coal raising stage. It was found that. It was more eOOflorru-
cal to ~  in the market than to work this eolliery and 80 further develop-
ment was stopped. It has now been decided to endeavour to dispose of the 
-colliery to the best advantage. 
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(Mr. B. M. Staig.] 
The other important items under this demand are in e ~e  in freiKht 

charges on stores, about three lakhs in all on the Assam Bengal; Eastern 
Bengal and East Indian 8ihn~  There is, of course, in respect of such 
~hn e  a ('orresponding credit  in our traffic receipts. Payments tota.lling 
almo!lt two lakhs in excess of the provision haye to he made to the Indian 
Stores Department for fees in connection with purchase' and inspection. 
This is from the poC'ket of the Railway Department into the pocket of t.he 
l'nditln Stores Department. Sir, I move. 

1Ir. PreIIdlllt (The Honourable Sir Abdur Rahim): Motion moved: 

"That a sUPfleruentary Burn not ee in~ Rs. 23.05,000 be granted to the 
Governor Genera in Council to defray the chargE'S which will come in course of 
'"e, ~eut durinlt the year ending 31st March, 1940, in respect of 'Working Expensee-
'\!,"UlCellaneoua Expensea'." 

~~~  Sir Ziauddln Ahmad: Sir, there are just one or two points to which 
I should like to draw the attention of the Honourable :\fpmber. First I 
take up item (e). One of the reasons on account of which this additional 
d'mlllnd is needed is given there as' 

"adjustment in regard to contribution to the Railway staff Benefit fund owing to 
variation of actuala from estimatea in the basis of calculstion." 

I think, Sir, they have got a fixed rule that they pay one rupee per 
head and I do not see any reason why there should be any variation unless, 
an unusually large number of persons have been employed during the year 
wbich was not contemplated at the beginning. I think they pay only onE' 
ruppe per head on the tota1 strength of the staff and. therefore, there ought 
not io be any variation in this contribution to the railway fund for which 
a sU}Jplementary demand is necessary. The only u ti i ~tion there could 
be for a supplementary demand is that they employed larger number of 
persons not contemplated at the time when the demand was made for 19B\:}-
40. 
'fhe second point to which I should like to draw attention is with refer-

ence to part (d). That is about the increased freight charges on stores. 
My Honourable friend gave some reasons but he did not very clearly say 
whether this increase was necessary on account of the rise in the rates and 
fures or whether it was due to the fact that extra quantity of stores wall 
purchased which were not contemplated in the original budget. 

The next point is that in connection with this demand the Standing 
FinBllce. Committee desired to be furnished with copies of the annual report 
of the Central Publicity Officer and also to see the posters and pamphletR , 
issuf'u by him. I wonder whether these copies could be ~u lie  and copieR 
of thtl reports also. 

1Ir. B. M. Staig: Yes. 

Dr. Sir Zlauddtn Ahmad: If 80, I would request that such aopies may 
Qlso be, made available to Members of the Legislaturtl, because, after all. 
we 'WOUld like to give our vote on any particular demand with conviction 
~ 'tnerely on the authority that some persons have studied the whole t~n  
for US.' These are the points to which I should like to draw the attentIon 
of the Honourable Member and I expect ~ will 8n i h~n u., on these 
• points. 
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Mr •• ~  lTa.um&I1: Sir, I rise to support ,the motion. I 'am 

glad to hear from the Financial Commissioner that these copies were sup-
plied and shown to us by the Publicity Department slthough I doubt 
whether that Department was doing as much work as th~  ,should have 
done. My remarks to. this discussion should be treated only as suggestions. 
and should have a suggestive value, and nothing else. I do not know 
whether I would be in order in discussing the crew-in-charge's allowances. 
on the Eastern Bengal Railway but there is something about allowances. 
here in connection with the Staff Benefit Fund on the East Indian Rail-
way and this encourages me to introduce the Eastern Bengal R8'ilwf:L:}l 
affair and may be considered in future in connection with the Eastern. 
Bengal Railways crew-in-charges allowances. 

The Honourable Sir Andrew Claw: Sir, I do not think this oomes within 
this partioula-r grant. 

Kr. President (The Honourable Sir Abdur Rahim): If it is not covered 
by the grant the Honourable Member cannot refer to it. 

Mr. Muhammad Nauman: Then I have nothing more to say and I 
support the motion. 

Mr. B. II. Staig: Sir, I cannot give the det(l,ils about the contributions, 
to the Railway Staff Benefit Fund-to which my Honourable friend, Sir 
Ziauddin, referred. The amount in issue there is only Rs. 20,000. As I 
explained to him, the excess charges in connection with freight were not 
due to any increase in the freight charges but due to the additional amount 
of stores carried. 

Dr. Sir Ziauddin Ahmad: But is it not a fact that you deposit onEl' 
rupee per head to the Staff Benefit Fund? Then why Rs. 20,000 extra? 
Did you appoint 20,000 extra men during the year? 

Mr. J. H. F. Raper (Government of India: Nominated Official): Sir, the 
maximum amount that the railway will contribute to the Staff Benefit Fund 
is one rupee per head of stlJfi employed. Then there are credits to that 
fund from fines and forfeited bonuses and the amount of these reduces. 
the contribution of the railway. So if in one year the fines, etc., amount. 
to Rs. 5,000 the contribution by the railway would be reduced by that. 
amount in the next year. So the minimum amount in any year accruing 
to that fund is one rupee per hea-d of staff. 

Dr. Sir Ziauddin Ahmad: My friend is quoting the old rules" of the Rail-
way Board which have been changed. They are not crediting fines and 
they are not making deductions. o~ fines, under the new rules. 

Kr. 1. H. F. Raper: Sir, that is not so. I regret to say that fines are-
still incurred by the staff, except by clericsl staff who are immune from. 
fining under the new rules. . 

Kr. Preaid8nt(The Honourable Sir Abdur Rahim): The question is: 
"That a. 81lPfMmentary Bum not exceeding .RI. 23,05,000 be granted to the. 

Govemor Generro in Council to defray the chargee which will come in COUl'le "r 
payment during the e~~  ending ;nst March, 1940. in relpect of 'Working Expensea--
Mi8cellaneous ExpelllJeB . 

The motion was ad?pted. 
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DBKAND No.6 H-WOlWNG ExP!:N1IBII ...... Exnwds 01' ~O t 
DBP AImlBN'l'; 

Xl ••••• ItIIg! Sir, I beg to move: 
"That. & supplementary awn not exceeding Re.8,49,QOO be granted to the 

Governor General in Council to defray the charges which will come in courae of 
EByment. during the year ending 31.1. March, 1940, in reapect of ~  Expenaee-
E%peDHa of Electrical Department'." 

I desire to reduce the sum of Es. 8,75,000 included in the printed papers 
and approved by the Standing Finance Committee to Re. 8,49,000. Of 
the sum asked tor under this head, the rise in prices aocounts fOr almost 
~  1 lakh. On the Bombay, Barods and Central India Railway in the 
MYious year an experiment was initiated of fitting single batteries instead 
~ou le batteries in steam coaches with a view to economy. This -change 
nas been demonstrated to be unwise and it has been found neoeSS8TV to 
'restore the double batteries. This involves expenditure of over Ii lakhs.' On 
the Great Indian Peninsula Railwav there bas been It substMltial increase 
in the additional engine miles run on tbe electrified bl'8'Ilch service Rnd 
this bas involved increased consumption of energy (about one lakh) and 
more repairs than the budget allowed for to electrical coaches have proved 
necessary (two lakhs). On the Great Indian Peninsula 9'Dd the East 
Indian Railways renewals and repairs to baU.eries require about 1·10 and 
-on the latter railway repair t<l headlights And train lighting dynamos t~  

present i lakh. There are other smaller items. Sir, I move. 

Mr. Prelkiat (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary sum not exceeding Re. 8,49,000 be granted to the 

-Governor General in Council to defray the charges which will come in ('ourfie i)f 
payment during th~ year ending 31st March, 1940, in respect Of 'Working en8~

Expense. of Electrical Department'." 

Dr. Sir Zlauddin Ahmad: Sir, I want a little elucidation as regards item 
(c) of this particular demand, viz., "RestorAtion in steam coaches of double 
'batteries in place of single batteries which were tried as an experiment and 
·given up". W 8S this single battery system recommended by an expert, 
'and how much money was lost by this experiment? 

1Ir. B .•• Staig: I am afraid I am not an electrical engineer and cannot 
vouchsafe any information to the House on this matter. But I may say 
th£Ct the attempt to do with single batteries was made in the genuine 
:interest of economy. The result having proved disappointing, double 
'batteries bad to be put in. 

Dr. Sir Zlauddln Ahmad: I know the Honourable Member is not an 
engineer but we must have at least some kind of memora.ndum by experts. 
And we should like to know the amount of loss also. 

1Ir. B ••• ..,: The eost of restoring double batteries has been inti-
nlated to me 8S 1 la.kh and 61 thousand. 

lIr. Prutd" (The Honourable Sir Abdur Rahim): The question :is: 
"That a u le~ 8II1II not exceediDg R.. 8,49,000 .. panted to the 

Governor General mCouncil to debay the char,.. which will COllie in COUrle of 
. ~ e~  u i ~ ~he year en i~ 311tMarch. 1940, in 1'ftP8Ct of ·WorlriDl· ~ 
Expen_ of Electrieal Department'." ' . 

The m.oticm wa1l adopted. 
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DmrANnNo. 7-APPROPRIATION TO THE DBPRBtIA.'tlONP'uND. 

Mr. B. III. ltalg: Sir, I move: 

"That a' supplementary sum not excoeding Ra.· 54,<XKl. be pouted to the 
Governor General in Council to defray the .:harges which will come in cour.. of 
payment during the year ending 31st March, 19110, in respect of 'Appropriation to 
the Depreciation Fund' ... 

The amount of appropriation to the Depreciation Fund is calculated at 
l/60th of the capital at oharge at the end of ~ previous. year. When 
the budget for the current year (1939-40) was framed, it was, e,timated that. 
t.he capital at charge at the end of 1938-39 would &mount to 754·65 crores,. 
and that the appropriation to the Depreciation Reserve Fund thereon would 
be 12·58 crores (in round figures). The actual capital at charge at the end 
of 1938-39 proved to be 755·12 crores and the ~ ount of ""PPrQp.,tjOll to 
Depreciation Fund is Rs. 12,58,54,000 or an increase of Rs. 54,000 over 
the estimated amount, Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim); Motion moved: 

"That a RIlTlrlpmPJltary 8um 1I0t exceeding R8. 54,'(X)() be granted to the 
Governor Genf'rnl ~n COllneil to defray the charges which will come in course of 
payment during the year ending 31st Mal'ch, 1940, in respeet of 'Appropriation to 
the Depreciation Fund'." 

Dr. Sir Zlauddln .Ahmad: I will not discuss thE' principle of the Depre-
cint,ion Fund on thip motion. As the present rules stand. the Honourable 
Member is following them and I cannot raise any objection. But these 
rule!'; Ilre defective and I will raise a discussion on them on a future occa-
sion. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a supplementa.ry 8um not exceeding Ra. 54,000 be gr80llted to the 
noyernor en~ l ill Council to defrny the charges which wil! come in cour.e of 
payment during the year ending 31st March, 1940, in respect of 'Appropriation to 
the Depreciation Fund', .. 

The motion was adopted. 

DEMAND No. 8--INTEREST CHARGER. 

Mr. B. II. Butl: Sir, I move: 

"Tha.t a supplementary sum not exceeding Ra. 1,000 be gr&bt.ed tiel: the 
Governor General in Council to defray the charges which will come in course of 
payment during the year ending 31st March, 1940, in respect of 'Interest Charges' ... 

The bulk of the expenditure under this head is. non-voiled, but a small 
amount required for management of debt (representing charges incurred in 
England in respect of railway debenture stock and India stock appropriated 
to specific railway expenditure) is voted. The expenditure under thw hea4 
is RI:!. 1,000 more than in the budget, owing to the conversion of the. sterl-
ing amount at the average rate of 18k. 5-15/16d. to the rupee against 
18k. 6d. adopted for the budget estimate. Sir, ,1 move. .. ; 

Kr. President (The Honourable Sir Abclur Rahim): Motion moved: 

"That a lupplementary e1llD Dot exceeding RI. 1,000 be· gl'llDted to the 
Governor General in Council to ~ n  the charltes which will come in coune of 
payment during the year ending 3bt March, 1940, in respect of 'Interest Chargee'." 
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Dr. Sir .llauddlD Ahmad: Sir,thereiJ Olle important quelitwo. ,on this. 
I presume the money is transmitted through the Reserve Bank. Does 
t.be Reserve Bank remit money belonging to the Government toElliland 
at the rate of lBh. tid. OJ: at the current rate of exchange? I want to 
know how they do this; and in this connection I would like to point out 
that Indi, has got sufficient credit in England at present, Ollaccount of 
the large purchases made from India in connection with the war, -'nd I 
do not think it is right to pay this rate of exchange at the moment. 

The ll0a0urable Sir Andrew Olow: Sir, Sir Ziauddin Ahmad has really 
raised a question whioh does not oonoern my department: it is a questiol;l 
,of general financial policy and I am afraid I must ask: him to table a 
'question addressed to the Finance Member. 

Mr. PnIl4eat' (The Honourable Sir Abdur Rahim): The queStion is: 
~~ , 

, That. supplementary slllD not ell:ceedins Re. 1,000 be granted to the 
Governor General in Council to defray the charges . which will come in course of 
payment during the year ending 31st l'th.rch. 1940, in reepect of 'Interelt Chargel· ... 

The motion was adopted. 

DEMAND No. 12--0PEN l~  WORKs. 

lIr. B. M. Stall: Sir. I beg to move: 
"That a supplementary sum not exceeding RI. 29,/iO,txIO be granted to -the 

Governor Gelleral in Council to defray the chargell which will come in cour.. of 
payment during the year ending 31st March, 1940. in reBrect of 'Open Line Works· ... 

I have nothing to add to the explanation given in the foot-note in this 
case. The demand arises becllUse of the precautionary measure we took 
after the budget was framed. in the light of the grave deterioration in the 
international situation, to increase our stocks of such stores as &l'e essential 
to the operation of our railways. Of the totll'l estimated increase of 67 
lakhs in the stores balances involved in this measure. we have been uble 
to find 871 lakhs by reappropriation. but for the balance we require the 
additional funds represented by this demand. Sir. I move. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): Motion moved: 

"That a supplementary slllD not exceeding Ra. 29,50,000 be granted to the 
Governor General in Council to defray the chargee which will come in ou ~  of 
payment during the year ending 31st March, 1940, ill reepect of 'Open Line Works· ... 

Dr. Sir ZlaaddlJl Ahmad: May I ask whether this amount is intended 
to be paid out of their own balance or from the general revenue? 

lIr. B. M. S\alg: Sir, it was explained a fe#days ago in this House by 
the Honourable  Member that the Railway Department does not borrow 
by raising loans in the open market.· All the funds which the Railway 
Department require are found by the Honourable the Finance Member 
and the arrangements for raising the money are left entirely in his hands. 

Dr Sir Zi&uddln Ahmad: That is not my point. Will this amount be 
paid ;ut of the general revenues o( the rlrilwo.;rs or will he t ~ e ~ flQat a 
special loan o~ this purpose through the l~ n e Department ~n  the 
burden of our loans will be increaaed by ·thlS amouut and the mterest 
charges will be raised? 
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1Ir. B ••• St&lg: So far as I am aware, no special loan is being raised 
for this purpose. 

Dr. SIr ZiauddiD Ahmad: It will be met from the general revenues? 

1Ir. B ••• SWg: Yes, 

1Ir. PreIideIlt (The Honourable Sir Abdur Rahim): The question is: 
"That. • aupplemeutary 8um not exceeding Re, 29,50,000 be granted to the 

Governor Geaeral in Council to defl'ay the charges which will come in course of 
payment. duiDg t.he year ending 31st March, 1940, in respect of 'Open Line Worke', .. 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Wednesday. 

the 28th February, 1940. 
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